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PREFACE: 

 

Pursuant to the directions given in the order of Hon’ble Tribunal dated 

09/04/2019, the State of Gujarat is filling this report. 

 

Gujarat has acquired Statehood from the erstwhile Bombay State on May 1, 

1960. Gujarat is located on the western coast of India over an area of 75,685 

square miles (196,024 square km) and has the longest coastline of 1,600 km 

among all states in the country. The state shares its borders with Rajasthan, 

Madhya Pradesh, Maharashtra and the Union Territories of Daman & Diu and 

Dadra & Nagar Haveli. The Arabian Sea borders the state both to the west and 

the south-west. Gujarat stands at 10th rank amongst the States in the country in 

respect of population and at 21st rank in population density. As per Census 2011, 

Gujarat has population of 6.038 Crore showing a decadal growth rate of 19.17% 

as compared to all India growth rate of 17.64%. The growth rate of population in 

rural and urban areas was 9.23% and 35.83% respectively. Gujarat has been one 

of the most urbanized states in the country with about 46% population resides in 

urban areas. Significant urbanization in the State has posed the issues of sewage 

and municipal solid waste management in Municipal Corporations and 

Nagarpalikas in the State. 

 

Gujarat is having total 8 Municipal Corporations and 156 Nagarpalikas. For 

satisfying the treatment requirement of the rising sewage generation in urban 

areas, Gujarat is providing / augmenting the necessary infrastructure as reflected 

in the table below:  

ULB 

Present 

Wastewater 

Generation  

Existing 

STPs 

Under 

Construction 

STPs  

STP Under 

Tender 

stage 

STP 

Under 

Planning  

Municipal Corp 

(8 nos) 

2900 

MLD 

48 STPs 

(3178 MLD) 

18 STPs 

(990 MLD) 

12 STPs 

(550MLD) 

Nagarpalikas 

(156 nos) 

1011 

MLD 

30 STPs 

(472 MLD) 

84 STPs  

(641 MLD) 

57 STPs 

(445MLD) 

 

Gujarat has implemented 100% Door to Door collection in all the 8 Municipal 

Corporations & 156 Nagarpalikas in the State having total waste collection about 

9,567 Ton/Day (TPD). About 89% of the collected waste is treated and reused as 

Compost, Refused Derived Fuel etc.  

 

There are total No. 593 of Plants for Vermi / Aerobic/ anaerobic 

Composting of installed processing capacity 6106.59 TPD. There are 203 plants 

Material Recovery Facilities (MRF) with processing capacity of 3901.50 TPD 

installed capacity. There are 5 plants of RDF with processing of 1020 TPD. 

Biogas/Bio-Methenation 34 plants with capacity of 148.3 TPD and 1 plant under 

Construction of Junagadh Municipal Corporation 15 TPD. 7 Waste to Energy 
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(WTE) plant (Mass incineration) are under construction, the total capacity is 

5500TPD 

 

Total 62.43 Lacs MT of legacy waste of 8 municipal corporations is planned 

to be cleared within next 15 Months and total 38.75 Lacs MT of legacy waste of 

156 Nagarpalikas is planned to be cleared within next 9 Months. 

 

Letter to ban the usage of plastic material less than 50 microns has issued 

to all urban local bodies on 15/02/2018 by Secretary, Urban Development 

Department. Action Plan prepared by all local authorities for collection, 

segregation and environmentally safe disposal of Plastic waste incorporating 

infrastructure for plastic waste collection, storage, transportation and disposal. 

 

Gujarat has total 31,368 registered Health Care Facilities generating total 

36.42 MT/day of biomedical waste. For proper scientific disposal of biomedical 

wastes, the State has total 20 operational Common Biomedical Waste Treatment 

Facilities (CBWTFs) with total installed capacity of 126 MT/day. GPCB directed all 

CBWTFs to implement of Barcode system vigorously vide letter dated 06/08/2019 

and CBWTFs have started implementation of Bar Code system. In nutshell, entire 

quantity of bio-medical waste in the State is handled scientifically through 20 

CBWTFs.  

 

Gujarat has diversified its industrial base substantially over a period of 60 

years ever since it has acquired Statehood. Textiles and Auxiliary sectors were 

the major contributor to industrial economy of the state during 1960s. The 

industrial spectrum has completely transformed in the span of over 50 years. At 

present 12 major industry groups together account for 86% of factories, 96% of 

fixed capital investment, 94% of value of output and 95% of value addition in the 

states industrial economy.  

 

Recently, refined petroleum products have emerged as one of the largest 

industrial groups having 33% share, followed by chemicals having 21% share of 

entire industrial sectors (Industries Commissionerate, 2012). Gujarat occupies a 

prominent niche in progressive and industrial development of the country. Gujarat 

has an inventory of 186 industrial estates spread over 36,000 Hectares of land 

comprising of over 40,000 industrial units across the State.  

 

In terms of its presence across sectors, Gujarat contributes significantly to 

the country’s soda ash production (98%), salt production (78%), diamond 

processing (80%), plastic industry (65%), petrochemical production (62%), 

onshore crude oil (53%), onshore natural gas (31%), mineral production (10%), 

chemicals (51%), groundnut (37%), pharmaceuticals (35%), cotton (31%) and 

textiles (31%). 
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Gujarat has always been a forerunner not only in industrial development 

but also in areas of pollution control and environmental protection. Gujarat is 

leading in the country in terms of provision of Common Effluent Treatment Plants 

(CETPs) and presently having 35 operational CETPs with hydraulic capacity of 

approx. 767 Million Liter / Day (MLD).  

 

Treatment of non-biodegradable / concentrated waste water is not feasible 

in the ETPs. In last few years Multiple Effect Evaporator (MEE) widely used in 

process plant of the industry has now found its place as an important unit for 

disposal of such non-biodegradable / concentrated waste water. Gujarat known 

for its strong cooperative base in the country has made progress by adopting this 

concept through cooperative model as Common Environment Infrastructure at 

industrial cluster level. Gujarat has total 12 operational common MEEs. Industrial 

units are segregating its concentrated effluent and send it to Common MEEs for 

evaporation.  

 

With respect to polluted river stretches in the State, River Rejuvenation 

Committee (RRC) was constituted on 29/11/2018. Action plans of Priority-I & II 

have been prepared by RRC and got approved by the Central Pollution Control 

Board (CPCB) and action plans for Priority III to V have been prepared and 

approved by River Rejuvenation Committee (RRC) and submitted to the CPCB. 

Action plans are presently under implementation. Performance bank guarantee 

(PBG) of Rs. 15 Crore from Gujarat Urban Development Mission (behalf of all 

ULBs), Panchayat, Rural Housing & Rural Development Department (PRH & 

RDD), various CETPs/ Industry and Notified Area Authorities was received & 

submitted to the CPCB. Monthly monitoring of all Polluted River Stretches (PRS) 

is being done by concerned Regional Offices (ROs) of GPCB.  

 

An unprecedented initiative, three deep sea effluent disposal pipeline 

projects envisaged by the GPCB have got government approval, viz. Ahmedabad 

region (For Sabarmati in Priority I PRS) at the cost of Rs. 1478 Cr., Jetpur region 

(For Bhadar in Priority I PRS) at the cost of Rs. 669 Cr. and for Vadodara region 

at the cost of Rs. 128 Cr. Deep sea disposal pipeline projects will further improve 

River Water quality of Sabarmati &Bhadar Rivers, which are included in Priority-I 

of Polluted River Stretches. 

 

Gujarat was the first state to address hazardous waste issue and brought 

about a novel concept of common Treatment, Storage and Disposal Facility 

(TSDF) for cluster of industries. Development of TSDF by individual industry is 

commonly unviable due to small quantity of hazardous waste generated. Gujarat 

is leading in the country for the development of TSDF site. Gujarat is the first with 

13 sites (7 are in operation and 6 are proposed facility) amongst all other states. 

In addition to that there are 11 captive operation TSDF sites in Gujarat. 
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New Initiatives by the Gujarat Pollution Control Board 

(GPCB): 

 
Hon’ble NGT has issued directions in matter of different environmental issues 

in State of Gujarat from time to time. While complying these directions and for 

the betterment of environment as well as to resolve environmental issues, 

Gujarat Pollution Control Board (GPCB) has initiated imperative steps which 

are summarised below: 

 

1. Emission Trading Scheme: 

 

 GPCB announced “Pilot project on Emission Trading Scheme for 

Particulate Matter (ETS-PM Pilot Project) in Surat Region” on World 

Environment Day, 2019 which was launched by Chief Minister, Govt. of 

Gujarat. 

 The ETS-PM pilot project of Gujarat is the first scheme of its kind in world 

for particulate matter to achieve the goal of environmental regulation while 

incentivizing industries to improve plant efficiency and reduce abatement 

costs. 

 The MoEF&CC, Govt. of India has sanctioned the ETS-PM pilot project. 

GPCB has developed the project in collaboration with leading international 

researchers from University of Chicago, Yale University, J-PAL at 

Massachusetts Institute of Technology (MIT).  

 Emissions trading or cap-and-trade is a market-based approach used to 

control pollution by providing economic incentives for achieving reductions 

in the emissions of pollutants. Wherein, the buyer is paying a charge for 

polluting, while the seller is being rewarded for having reduced emissions.  

 GPCB jointly with J-PAL (MIT) has successfully implemented the first 

phase of the project i.e. “CEMS Implementation” with the goal of making 

high-quality, real-time emissions data available to regulator and industry. 

 For the pilot project in Surat industrial cluster, about 350 industries were 

selected and live trading is started since 16th of September 2019. In phase-

1 156 industries were allotted permits by the GPCB for Particulate Matter 

(PM) emissions in terms of mass. These permits, in zero net supply, would 

therefore limit the total quantum of PM emission from these industries. Till 

March 2020 five live trading sessions were completed giving encouraging 

results.  

 During compliance period, industries can buy or sell permits to settle the 

permits. At the end of compliance period, if industries have not settled the 



Page 7 of 77 
 

permits, necessary amount is deducted from environmental damage 

compensation deposit.  

 Thus, the industries emitting lower than the permitted emissions shall have 

permits to sell, whereas the industries emitting higher than the permitted 

emissions shall buy the permits from the other units. 

 Trading scheme benefits to a regulator: 

- Provide environmental protection, by placing a binding cap on total 

emissions.  

- Switch over from conventional command and control system to Market 

based Regulations  

- Polluter exceeding permitted emission limit has to pay 

- Strengthen the monitoring using modern technology of CEMS  

 Benefits to industries: 

- Allow low-cost reduction in emissions 

- Providing flexibility to industries for compliance 

- Industries rewarded for having reduced emissions 

 The trading platform has been developed by NCDEX e –Market Ltd. 

(NeML) for permit exchange, which would administer all permit trading, 

auctioning, registry maintenance, and information sharing, providing both 

back-end functionality and the industry-facing front end. GPCB look forward 

to pioneering this modern regulatory method in Gujarat. 

 GPCB’s efforts was appreciated by Dr. Sanjay Jaiswal, Hon’ble Member of 

Parliament, Paschim Champaran, Bihar on the fourth day of the Winter 

Session of the Parliament.  

 Due to COVID-19 pandemic, sixth compliance period of ETS has been 

suspended since 26/3/2020. And live trading is reinstated from 1st 

December 2020.  

 In view of the encouraging results of Surat pilot project, a decision was 

taken in the 9th Market Oversight Committee held on 24/11/2020 to expand 

the ETS (PM) to Ahmedabad cluster. 

 Approx. 240 industrial units in Ahmedabad cluster have been selected ETS 

(PM), out of which 125 industries have already placed purchase orders for 

Continuous Emission Monitoring System (CEMS) till the date. 
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Hazardous Waste Management System: 

 

 Hazardous waste generated from industries is being disposed in 

scientifically designed secured landfill i.e. Treatment, Storage and Disposal 

Facility (TSDF) having liners and leachate collection system in the State.  

 Gujarat is having 7 nos. of operational Common TSDFs with total capacity 

of 47.10 Lac MT.  

 In addition to that, State is having 11 Nos of Captive (industrial private use) 

TSDFs with total capacity of 45.34 Lac MT out of which remaining capacity 

as on December-2020 is 12.41 Lac MT 

 Further, 6 new common TSDFs having total capacity of 63.25 Lac MT are 

at different stages of development. 

 

2. Sewage Treatment Plants for large industries:  

 

 In some area of the State ground water table is very high and it is not 

feasible to dispose large quantity of domestic sewage into soak pit and 

septic tank system. 

 If sewage is properly treated it can be reused in different sector like 

horticulture, industrial activities or other ancillary activities. 

 Therefore, it is felt necessary to adopt mechanisms and to utilise treated 

domestic wastewater,  

 GPCB has framed a policy and passed resolution in 246th Board meeting 

dated 22/04/2019and mandated to provide sewage treatment plant by 

industries having more than 200 persons working and / or sewage 

generation more than 20 KL/Day has to provide Sewage Treatment Plant 

either individually or jointly with other units or with CETPs and utilise 

treated domestic wastewater. 

 

3. Policy for Utilization of Environment Damage Compensation Fund:  

 

 Earlier GPCB was collecting Bank Guarantee from violating industrial 

units and forfeiting bank guarantee amount on non-compliance. Till July – 

2018, Rs. 9.46Cr was collected and this amount was lying idle with 

GPCB. 

 Thus, GPCB has formulated a new policy with the approval of Board 

meeting – 234th dated 16/03/2018. 
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 Collected funds is to be utilised for approved project like innovative 

technology for reduction of cost and energy to improve environment, like 

establishment of spent acid plant, common steam boiler, common solar 

sludge drying system, etc. Resolution is at Annexure-I.  

 Now GPCB has started implementation of concept of Environment 

Damage Compensation vigorously and in case of non-compliance 

Environment Damage Compensation is levied. 

 From April-2010 to 31/03/2021 GPCB has collected total Rs. 101.98 Cr 

as Interim Environment Damage Compensation. 

 GPCB plans to synergise action with Central Pollution Control Board and 

it will be in the fitness at this stage that the amount which is being 

collected by CPCB as per the directions of the Hon’ble NGT may be 

utilized for the up gradation of Environmental Infrastructure as mentioned 

above. 

 In this context, Chairman GPCB has also requested CPCB vide letter 

dated 30/03/2019 to transfer the money to the GPCB so that it can be 

utilised expeditiously in ongoing Scheme. Letter is attached as Annexure–

II 

4. Deep Sea Disposal Pipeline: 

 

 To achieve less than BOD-3 mg/l in River water, deep sea disposal 

pipeline is better alternative.  

 An unprecedented initiative, three deep sea disposal pipeline projects 

for the State of Gujarat worth Rs. 2275 Crore as stated below have been 

given approval by State Government: 

1. Ahmedabad (Priority I) (300 MLD) (Rs. 1478 Cr.) 

2. Jetpur (Priority I) (80 MLD) (Rs. 669 Cr.) 

3. Vadodara (60 MLD) (Rs. 128 Cr.) 

 The project is implemented in PPP mode and for Ahmedabad and 

Vadodara, 70% contribution of Capex will be from State Government 

and 30% from industries. For Jetpur, 80% contribution of Capex will be 

from State Government and 20% from industries. Opex will be entirely 

borne by the industries. 

 The benefit of this scheme will be given to total 440 industrial units in 13 

industrial estates in Ahmedabad, Vadodara and Jetpur area out of which 

about 92% are small scale industries. Thus, the maximum benefits of 

this scheme will be to the small scale industries.  
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 State Government has allotted budget of Rs. 500 Cr. for the financial 

year 2019-2020 for the pipeline project.  

 State Government has allotted pipeline project to Industries & Mines 

Department by and execution of the project will be done by Gujarat 

Water Infrastructure Ltd. (GWIL) as depository work.  

 GWIL has floated the tender for Ahmedabad region pipeline on 

14/10/2020 and Jetpur region pipeline on 02/10/2020.  

5. Impact on Air Quality of Gujarat due to Nationwide COVID-19 

Lockdown: 

 Pursuant to COVID-19 guidelines issued by Government during Covid-

19 Lockdown period between March’2020 to May’2020, restrictions have 

been imposed on various industrial activities, vehicular movement and 

other such activities other than activities related to essential services. In 

normal circumstances, these activities are major contributors of air 

pollution in either direct or indirect way. 

 COVID-19 Lockdown period was among the rarest one during which 

curbs have been put on such activities contributing to air pollution. 

 In such scenario, Gujarat Pollution Control Board took an initiative to 

prepare a study report highlighting impact of lockdown on air quality of 

Gujarat. 

 This study comprises of sample collection at different locations of state, 

analysis of collected samples, compilation of result data and make 

comparison based on such data. 

 As Board has already been monitoring air quality at different locations of 

State through NAMP, SAMP and CAAQMS projects prior to lockdown, 

those data have been considered as reference data for comparison. 

 This exercise has been conducted for entire lockdown period which 

comprises of total 4 phases between 22nd March’2020 to 31st May’ 

2020. 

 The finding of this study report suggests that during the lockdown 

period, air quality has significantly improved across state. 

 In Gandhinagar, Air Quality Index (AQI) of 85 before lockdown has 

come down to 66 during May’2020. 

 This AQI downward trend is steeper in cities having greater industrial 

activities and vehicular movement. For example, in Vapi, AQI of 177 

before lockdown has considerably reduced to 59 during May’2020. 
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 The similar trend of air quality improvement during lockdown period has 

been seen across entire state of Gujarat. 

 This study report enables to evaluate the cumulative impacts of various 

industrial, transportation and other activities on ambient air quality and 

therefore can be utilized as one of the tool for determining future set of 

policy to combat air pollution. 

6. Impact on Water Quality of Gujarat due to Nationwide COVID-19 

Lockdown: 

 Pursuant to COVID-19 guidelines issued by Government during Covid-

19 Lockdown period between March’2020 to May’2020, restrictions have 

been imposed on various industrial activities other than activities related 

to essential services. In normal circumstances, these activities are major 

contributors of water pollution in either direct or indirect way. 

 COVID-19 Lockdown period was among the rarest one during which 

curbs have been put on such activities contributing to water pollution. 

 In such scenario, Gujarat Pollution Control Board took an initiative to 

prepare a study report highlighting impact of lockdown on surface water 

quality of Gujarat. 

 This study comprises of sample collection at different locations of state, 

analysis of collected samples, compilation of result data and make 

comparison based on such data. 

 As Board has already been monitoring surface water quality at different 

locations of State through GEMS and MINARS projects prior to 

lockdown, those data have been considered as reference data for 

comparison. 

 This exercise has been conducted for entire lockdown period which 

comprises of total 4 phases between 22nd March’2020 to 31st May’ 

2020. 

 During the course of this study, various water quality parameters such 

as Dissolved Oxygen (DO), Biochemical Oxygen Demand (BOD), 

Chemical Oxygen Demand (COD) and Ammonical Nitrogen (NH3-N) 

have been analyzed.  

 The finding of this study report suggests that during the lockdown 

period, surface water quality has significantly improved across state. 

 Water quality of River Sabarmati, River Mindhola, River Khari, River 

Vishwamitri, River Kolak, River Bhadar has improved due to curbs on 

industrial activities. 
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 The similar trend of surface water quality improvement during lockdown 

period has been seen across entire state of Gujarat. 

 This study report enables to evaluate the cumulative impacts of various 

industrial and other activities on surface water quality and therefore can 

be utilized as one of the tool for determining future set of policy to 

combat surface water pollution. 

7. To add Dry Scrubbing System as one of the APCM measures to control 

SO2 Emission: 

 Earlier, Board vide its Office Order dated 15/05/2019 made it mandatory 

to install water scrubber as APCM to control SO2 emission. 

 However, Board has now vide its Office Order dated 03/06/2021 has 

included Dry Scrubbing System (Lime Dosing) as an alternative APCM 

measure to control SO2 emission. 

 This will lead to reduction in fresh water consumption. Moreover, 

generated gypsum from this scrubbing system will be utilized in other 

industries, which can eventually reduce the burden on TSDF facilities.   

8. Plan for utilization of amount levied as EDC: 

 Recently, Plan prepared by GPCB for utilization of amount levied from 

industries as Environmental Damage Compensation (EDC) for 

Environmental Conservation and Restoration; has been approved by 

CPCB. According to this plan, the amount levied as EDC will be utilized 

for following measures: 

 To upgrade and enhance Capacity of On-field Monitoring and Analysis 

cell of Board 

 Remediation of Polluted Sites 

 To develop Hotspots to control Noise Pollution 

  To develop Dev Bhumi Dwarka as Model Village for Solid Waste 

Management 

9. Effective implementation of ‘Waste to Wealth’ Concept 

 Board has given upmost emphasis on Waste to Wealth concept and has 

taken several policy level decisions to promote implementation of this 

concept. 

 As a result of these measures, till now, @ Total 30-million-ton waste has 

been co-processed in 6 pre-processing facilities and 12 cement mills 

across State. 

 This has not only helped to establish Circular Economy in this sector but 

also helped to reduce burden on common waste disposal facilities and 
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common waste incinerator facilities; therefore, reducing overall 

greenhouse emission. 

10. Other Initiatives: 

 Standard Operating Procedure for disposal of De-inking Sludge of 

Paper Mills in to abandon mines following site selection, design, 

operational and monitoring aspects: 

 Board has prepared Standard Operating Procedure for 

alternative disposal of De-inking Sludge generated from Paper 

Mills which has been categorized as non-hazardous waste by 

MoEF&CC. This will help to reduce burden on TSDF site.  

  Strengthening of Online Manifest System for disposal of Hazardous 

Waste: 

 To avoid fraudulent activities during transportation and disposal 

of hazardous waste, Board has strengthened Online Manifest 

System which is more precise, transparent and easy to operate.  
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Compliance of directions issued in the matter of O.A. No - 

606/2018 vide order dated 09/04/2019, in Para (41). 

 
Direction 41(i): 

 

Steps for compliance of Rules 22 and 24 of SWM Rules be now taken within 

six weeks to the extent not yet taken. Similar steps be taken with regard to 

Bio-Medical Waste Management Rules and Plastic Waste Management 

Rules. 

 

1(a) Compliance of Solid Waste Management Rules, 2016 

 Total 9,567 MT/day waste is collected from 8 Municipal Corporations & 

156 Nagarpalikas. 

 Gujarat State has 100% Door to Door collection in 164 ULBs. State has 

given Handcart with 4 bins, Tricycle with bin, Community Bins/Litter Bins 

(Single/Double) Tractor (35 HP), Tipping Container Mounted Mini Truck 

total no. 20251 of Rs.56 Cr.  

 In Gujrat Total: 104 ULBs out of 164 to have GPS fitted in their garbage 

collection and transportation vehicles with ICT based monitoring for 

collection and transportation of municipal waste. 

 About 89% of the collected waste is treated and reused as Compost, 

Refused Derived Fuel etc. There are total No. 593 of Plants for Vermi / 

Aerobic/ anaerobic Composting of installed processing capacity 6106.59 

TPD. There are 203 plants Material Recovery Facilities (MRF) with 

processing capacity of 3901.5 TPD installed capacity. There are 5 plants 

of RDF with processing of 1020 TPD. Biogas/Bio-methanation 34 plants 

with capacity of 148.3 TPD and 1 plant under Construction of Junagadh 

Municipal Corporation 15 TPD. 7 Waste to Energy (WTE) plant (Mass 

incineration) are under construction, the total capacity is 5500 TPD. 

 Remaining Processing facilities is 11 % waste will be provided in next one 

year.   

 MoHUA Criteria for Sustainable sanitation, Gujarat First state as declared 

“Open Defection free”. Now, upgrade in sanitation components Gujarat 

“25 Cities declared ODF+”, and “72 Cities declared ODF++” and also Five 

big corporation applied for Water Plus certificate. 

 Municipal Corporations - 4 Land fill sites are operational while 4 are under 

progress and Municipalities- 7 Land fill sites are operational, while 
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another 27 are under planning which covers 156 Nagarpalikas. 27 SLF 

are under planning stage. 

 There are total 7 High Power Committee Meetings and 6 State level 

steering Committee (SLAC) has been conducted for approval of SWM 

DPR. State has approved total Rs. 1532 Cr. for Solid Waste Management 

(SWM). Swachh Bharat Mission Urban has released Rs. 784.11 Cr. 

without ULB share till date. 

 Due to continuously spreading COVID-19 pandemic some Committee are 

not held and will be organize in upcoming days. 

 State Level Advisory Body (SLAB) was constituted on 01/02/2018 and 

there are total 9 meeting were held on dt. 17/02/2018, 08/03/2018, 

18/05/2018, 24/05/2018, 27/02/2019, 27/03/2019,13/09/2019,17/02/2020 

and 05/08/2020. 

 State policy of Solid Waste Management was published by state on 

31/07/2018. 

 In 164 ULBs among out of 8 Municipal Corporation, 7 Municipal 

Corporation has published the Public Health Bye Laws and out of 156 

Nagarpalikas 155 Nagarpalika has published the Public Health Bye Laws. 

One new ULB has formatted and its administration is not started working 

so one Nagarpalika has not prepared Public Health By-laws. 

 Legacy waste:  

Corporation/Nagarpalika Total Quantity of 

Legacy Waste 

Time Limit for 

Remediation 

8 Corporations 62.43 Lacs MT 15 Months 

156 Nagarpalikas 38.75  Lacs MT 09 Months 

 Ahmedabad Municipal Corporation has published new tender for bio-

mining work for 300 TPD Trommel machines and 1000 TPD automated 

segregation machines to clear dump site as soon as possible fast. AMC 

cleared around 6.07 Lakh MT in this quarter. 

 As per GOG, UD&UHD order 18th June,2020 Bopal-Ghuma ULB merged 

with AMC. It is having approximately more than 2.5 Lakh MT legacy 

waste at existence dump site. AMC has started bio-mining of Bopal-

Ghuma dumping site through 1000 TPD automated segregation machine. 

 Now, Bopal-Ghuma site is cleared by AMC and started to develop 

Ecological park.   
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 Gandhinagar Municipal Corporation has started Clearing of Legacy 

Waste by 3 Trommel machines, each having capacity of 300 TPD. 84,000 

MT has been processed.  

 Rajkot Municipal Corporation has installed and started working on legacy 

waste with 4 Trommel Machines, each having capacity of 250 TPD and 

during this quarter its cleared 16,000 MT. 

 Bhavnagar Municipal Corporation has installed 1 Trommel with capacity 

of 300 TPD and started working during this quarter total 75,154 MT has 

processed. 

 Junagadh Municipal Corporation start legacy waste bio-remediation work 

with installing two trommels machine each having capacity 300 TPD work 

start from 7th January, 2021 and cleared 19,100 MT. Now, remaining work 

under progress.   

 The legacy waste remediation work has been undergoing in the various 

ULBs of the state. As per the directions of the Hon’ble tribunal, other 

ULBs of the state are also in the process of remediation their dumpsites, 

however delays have been observed in the implementation due to covid-

19 situation and extra work burden on ULBs as COVID warriors has 

derailed most of their routine and urgent functions drastically. 

  ULBs has notified Public health by-laws and collected Rs.70.93 Lakhs 

penalty for violation during Jan-March 2021.   

 Add. Chief Secretary, Urban Development Department conducts meeting 

with all Municipal Commissioners and Regional Municipal Commissioners 

covering all Urban Local Bodies to review progress in Solid Waste 

Management monthly and review the status of implementation of Solid 

Waste Management Rules 2016.  

 State has prepared a policy for construction and Demolition Waste 

Processing Facilities are under approval. The State is ensuring all the 

ULBs have the required infrastructure to manage C&D Waste can be 

similar to the waste hierarchy of Solid Waste (Solid Waste Management 

Rules, 2016 – Rules 3). The waste hierarchy is prioritized and managed 

in the following order- reduction, reuse, recycling, recovery and disposal, 

with reduction and reuse being the most preferred option and disposal at 

the landfill being the least.  

 State Gujarat launch “RAG PICKERS SHRAMJIVI ARTHIK VIKAS 

YOJANA” for rag pickers to make plastic free Gujarat. Give subsidy to Rs. 

3/- per kg against collection of multi-layered plastic.    
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 RDF is included in approved fuel as per provisions of the SWM Rules-

2016 (copy attached as Annexure-III). 

 Gujarat Pollution Control Board has submitted Annual Report to Central 

Pollution Control Board on 30/07/2020. 

 

1(b) Compliance of Plastic Waste Management Rules, 2016 

 

GPCB Compliance: 

 Action Taken by GPCB for non-compliance of Plastic Waste Rules, 

2016 and amended thereof (March 2018 – March,2021): 

o Closure direction issued under Section 5 of EPA: 143 

o  Notice of Direction issued under Section 5 of EPA: 240 

o  Show Cause Notice issued: 256 

 

UDD Compliance: 

 State level Committee under the Chairmanship of Additional Chief 

Secretary/ Secretary (Housing & Nirmal Gujarat), Urban 

Development conducted 13 meetings. 

o Action plan reviewed by Committee : 631 
o Action plan rejected : 381 
o Action Plan approved so far : 100 
o Action Plan asked to Revise : 126 

 ULBs framed by-laws and collected penalty of Rs. 09.20 lakh. 

During Jan-March, 2021. 

 UDD has constituted a Committee of three members to scrutinize an 

action plan for plastic waste management of producer’s/ brand 

owners/importers on 14/12/2018 and conducted 20 meetings. 

 The Committee meetings are regularly organizing once in a month 

and total 33 ULBs are coved under EPR of 100 Producer/ Brand 

Owners by 4 (Abelllon, Eco vision, Nepra and Akshar) Waste 

Management agencies. The advice regarding the same has been 

given to all Urban Local Bodies through by-laws para no. 11.3 (b). 

 The Urban Development & Urban Housing Department (UD&UHD), 

Gujarat is now trying to cover all 164 ULBs for EPR and utilize 

100% present facilities of Material Recovery Facilities (MRF). The 

various processing of the Plastic Waste are recycling, Recycling in 

Road Construction, Co-processing, Production of RDF, Waste to oil 

etc. The date during January-March 2021 recycling waste approx. 

amount is 17840 MT, Recycling in road construction is approx. 3.69 
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MT, Co-processing in cement kiln is approx. 8441.25 MT, plastic 

waste quantity in production of RDF is approx. 4003.68 MT, 

Quantity in Waste to Oil 4.64 MT etc. 

 Total plastic waste generation is about 954 TPD and as per Action 

plan approved 241.70 TPD is recycled through EPR. 

 Letter to ban the usage of plastic material less than 50 microns has 

issued a letter to all urban local bodies on 15/02/2018 by Secretary, 

Urban Development Department. In Plastic Waste Management by 

-laws the no plastic carry bags/films <50 microns’ thickness is 

stocked, sold and used in cities/towns term has been covered. 

Urban Development & Urban Housing Department (UD &UHD) has 

imposed penalties by plastic waste by-laws which regulates the use 

of <50 microns’ thickness plastic carry bags stocked, sold and used 

by para no.11.2 (f), 13 (a) in Plastic Waste by-laws. 

 Use of single use plastic in government offices and services is 

banned by DoEF vide order dated: 19/03/2019 by Swachchh Bharat 

Mission Urban Gujarat. Urban Development & Urban Housing 

Department (UD &UDD) has imposed penalties by plastic waste by-

laws which regulates the not used extensively as are not 

haphazardly littering of thermocol /polystyrene cups, plates etc. by 

plastic waste by-laws para no. 13. 

 Action Plan prepared by all local authorities for collection, 

segregation and environmentally safe disposal of Plastic waste 

incorporating infrastructure for plastic waste collection, storage, 

transportation and disposal. 

 All ULBs are regularly submitting their quarterly plastic action plan.  

 Urban Development & Urban Housing Department has published 

the Gujarat Sanitation Policy on 31st July 2018. In the policy it has 

10 goals. Among 10 the 9th goal was "All water bodies within the 

ULB limits should be free of solid and liquid waste". Annexure IV. 

The monitoring of all ULB is taking by Urban Development & Urban 

Housing Department (UD&UHD) and on basis on Hon. NGT O.A. 

No. 606/2018 the instructions has been given to all Urban Local 

Bodies by Department on 20th February, 2019. The "no burning of 

waste" and "no dumping of waste on drains river bank" has been by 

all ULBs implemented and enforced under Public Health by-laws for 

implementation of Solid Waste Management Rules 2016.  

 We draft one booklet for EPR. This booklet tries to detail out 

different aspects involved in the implementation of “Extended 

Producer’s Responsibility”, the different stakeholders involved, the 

reporting and monitoring framework as prescribed in the prevailing 

Rules but it’s not finalized.  
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1(c) Compliance of Bio-medical Waste Management Rules, 2016 

 

 Numbers of Registered Health Care Facilities-31,368.  

 Total Waste Generation – 36.42 MT/day. 

 Numbers of Common Biomedical Waste Treatment Facilities 

(CBWTF): 20  

 Installed capacity: 126 MT/Day against waste generation of 36.42 

MT/day. 

 Entire waste is handled scientifically through CBWTF. 

 Gujarat Pollution Control Board is regularly inspecting the health 

care units. Board also conducts public awareness program to aware 

medical and Para-medical staff. 

 Gujarat has played an integral role in compliance with the provision 

of Bio-Medical Waste Management Rules for setting up the CBWTF, 

to facilitate the hospital, nursing home, clinic, dispensary, veterinary, 

institution, animal house, pathological laboratory, blood bank for the 

collection, reception, storage, transport, treatment and disposal of 

their BMW in stipulated time limit and in environmentally sound 

manner.  

 State advisory Committee and district level monitoring Committee 

are Constituted. 

 Gujarat Pollution Control Board has submitted Annual Report to 

Central Pollution Control Board on 30/07/2020. 

 Compliance is done as per Bio-medical Waste Management Rules, 

2016. 

 Inventorisation of Health Care Facility (HCF) is being undertaken by 

Gujarat Pollution Control Board through 27 regional offices. 

 In the state of Gujarat there is extensive network of collection and 

disposal of the waste through Common Biomedical Waste Treatment 

Facilities. Total 20 Existing operational Common Bio-Medical Waste 

Treatment and Disposal Facility run by Private Operator. 

 GPCB has directed all Common Biomedical Waste Treatment 

Facilities to implement Barcode system vigorously vide letter dated 

06/08/2019. 

 Common Biomedical Waste Treatment Facilities have started 

implementation of Bar Code system. 
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 GPCB has requested all District Magistrates to constitute Committee 

and to prepare District Environment Plans vide letter dated 

14/08/2019 (copy attached as Annexure-V).  

 District Environment Committee in all 33 Districts have been 

constituted. 

 District Environment Plans for 33 districts have been prepared. 

 GPCB has published public notice on 18/08/2019 and 20/02/2020 in 

two vide spread vernacular News Paper to aware HCFs about 

compliance of provisions of the Rules (copy attached as Annexure- 

VI). 

 Action taken for non-compliance (January-2020 to March-2021): 

o Interim EDC Imposed: Rs.27.72 Lakh 

o Show Cause Notice: 6631 

 

Direction 41(ii)& (iii) 

 

At least three major cities and three towns in the State and at least three 

Panchayats in every District may be notified on the website within two 

weeks from today as model cities/towns/villages which will be made fully 

compliant within next six months. 

 

The remaining cities, towns and Village Panchayats of the State may be 

made fully compliant in respect of environmental norms within one year. 
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1(d) Identification and Development of Model Cities & Towns 

in the First Phase  

 Model City identified in the 1st phase:  

1. Surat,      

2. Vadodara    

3. Rajkot 

 

1. Surat City :  

o Achieved 100% door to door collection and waste segregation at 

household level. 

o 100% of wet, dry, sanitary hazardous and domestic hazardous 

waste processing has been achieved. 

o Surat becomes the “2nd Best performing city in Municipal 

Performance Index” released by Ministry of Housing and Urban 

Affairs, Government of India on 4th March, 2021. 

o Achieved 2nd Rank in Swachhta Survekshan-2020 across india. 

o 1200 TPD plant working for Solid waste management processing. 

o C & D Waste 300 TPD is operational. 

o Plastic Waste processing and recycling plant of 70 TPD. 

o For Sanitary hazardous waste and domestic hazardous waste 1 

TPD plant installed for processing.  

o “Swachh Suraksha Kavach Samiti” formed to effectively 

implement COVID-19 appropriate behavior and its monitoring. 

o Surat Municipal Corporation utilizes around 115 Nos. Mechanized 

Drainage Cleaning machines for the cleaning of Drains located in 

city.  

o Surat Municipal Corporation has 200 MT MRF facility. SMC is in 

planning to convert 180 TPD in Mechanical MRF plant. 

o SMC has installed 50 MT Bio-Methenation Plant 

o In all SMC garden there are 80 nos. of OWC machine to process 

garden waste. 

o Bio-mining of old Sanitary land fill cell also started to make city 

landfill free city  
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o Achieved ODF++ Certificate (All households have individual toilets 

and all public toilets are equipped) and now apply for Water Plus 

Certificate. 

o 100 % Centralized Public Grievance is Resolved within SLA 

(Service level benchmark) Timeline. 

o SWM / PWM Bye-laws are strictly implemented by ULB. 

o Night sweeping is carried out.  

o Modern 115 MLD sewage recycling plant is functional treat water. 

o City has achieved 5 Star in Garbage Free Protocol of Year 2020 

held by GoI and now, applied for 7 Star rating. 

 

2. Vadodara City : 

o Achieved 100% door to door collection and waste segregation at 

household level. 

o 100% of wet, dry, sanitary hazardous and domestic hazardous 

waste processing has been achieved. 

o Plastic Waste processing and recycling plant of 200 TPD. 

o E-Waste Plant with segregation of it and then it will supply to 

recycler. 

o Vadodara Municipal Corporation has 50 MT MRF facility.  

o VMC has installed 3 Lakh MT Bio-Methenation Plant at vora site. 

o  In all VMC garden there are 12 nos. of OWC machine to process 

garden waste. 

o Also, Mechanized drainage cleaning perform with, Jetting 

Machine-18 no’s, Duct. Rickshaw- 30 no’s, and Dewatering 

Pump- 20 nos. 

o In SS-2021, Surat Corporation applied for “Water+” and “Five 

Star” rating certification. 

o Achieved “ODF++ Certificate” (All households have individual 

toilets and all public toilets are equipped). 

o 100% Centralized Public Grievance is Resolved within SLA 

(Service level benchmark) Timeline. 

o SWM / PWM Bye-laws are strictly implemented by ULB. 

o Night sweeping is carried out. 
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o City has achieved “3 Star” in Garbage Free Protocol of Year 2020 

held by GoI 

 

3. Rajkot city: 

o Achieved 100% door to door collection and waste segregation at 

household level. 

o 100% of wet, dry, sanitary hazardous and domestic hazardous 

waste processing has been achieved. 

o Plastic Waste processing and recycling plant of 50 TPD. 

o E-Waste Plant with segregation of it and then it will supply to 

recycler. 

o Capping of 1.24 Lakhs MT Sokhda site. 

o During this quarter (Jan-March 2021) 16000 MT legacy waste 

remediated. 

o Rajkot Municipal Corporation has 50 MT MRF facility. RMC is in 

planning to convert 40 TPD in Mechanical MRF plant and 10 TPD 

in Manual MRF plant 

o RMC has installed 5 MT Bio-Methenation Plant. 

o In all RMC garden there are 2 nos. of OWC machine to process 

garden waste. 

o Also, Mechanized drainage cleaning perform with, Jetting 

Machine-18 no’s, Duct. Rickshaw- 30 no’s, and Dewatering 

Pump- 20 nos. 

o In SS-2021, Surat Corporation applied for “Water+” and “Seven 

Star” rating certification. 

o Achieved “ODF++ Certificate” (All households have individual 

toilets and all public toilets are equipped). 

o 100% Centralized Public Grievance is Resolved within SLA 

(Service level benchmark) Timeline. 

o SWM / PWM Bye-laws are strictly implemented by ULB.  

o In Rajkot Corporation, Night sweeping is carried out using 18 

mechanised sweeper machines. 

o City has achieved “5 Star” in Garbage Free Protocol of Year 2020 

held by GoI. 
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 Model Town identified in the 1st phase:  

1. Petlad     

2. Vyara    

3. Bagasara 

 

1. Petlad Town: 

o Achieved 100% door to door collection and 99% of waste 

segregation at household level. 

o 98% of wet, dry, sanitary hazardous waste processing has been 

achieved. 

o COVID-19 waste collected in separate yellow box and processing 

as per Ministry guideline. Distribute Triple layered Mask, Sanitizer 

bottle and aware to all citizen. 

o 93% Centralized Public Grievance is Resolved within SLA 

(Service level benchmark) Time line. 

o City segregated all C&D waste at Processing plant area and 

utilize in filling law lying area in city. 

o “Mechanized Drainage Cleaning” by using Jetting Machine.  

o Petlad Municipality also selected in Junagarh City Governance 

Award 2020 in the Best Municipality category in Decentralized 

Solid Waste Management. 

o In Swachhta Survekshan-2020 city achieved first awards in 

“Innovation and Best Practices” Category population between 

(50,000 to 1 lakh) in west Zone.   

o Also, Night sweeping is carried out in city area. 

o SWM / PWM Bye-laws are strictly implemented by ULBs. 
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2. Vyara Town: 

o Achieved 100% door to door collection and 99% of waste 

segregation at household level. 

o 97% of wet, dry & sanitary hazardous waste processing has been 

achieved and cleared dumpsite. 

o Garbage Free City Protocol Vyara town achieved “1 (One) Star” 

award and now, apply for “3 Star” certificate”.  

o “Mechanized Drainage Cleaning” by using Jetting Machine.  

o For Construction and Demolition waste city has segregated waste 

in different categories and utilize for filling low lying area in city 

and other construction work.    

o City Performing two type sweeping in residential area as well as in 

commercial area. 

o Achieved ODF+ Certificate and applied for ODF++ certificate (All 

households have individual toilets and all public toilets are 

equipped). 

o 90% Centralized Public Grievance is Resolved within SLA 

(Service level benchmark) Time line. 

o Also, Night sweeping is carried out in city area. 

o SWM / PWM Bye-laws are strictly implemented by ULBs. 

o Completely solid waste is treated through most innovative eco-

friendly various treatment plants. 

o Vyara Town Selected “Semi-Finalist Skoch Order of Merit” award-

2020 for “Transformation of Dumpsite into resource recovery 

station based on zero waste – No landfill” category. 

o Multilayered and other waste plastic is used to make Fuel oil 

through eco-friendly non chimney based pyrolysis technology. 

o Completely zero waste- no discharge of any residual waste. 

o Re-use single use plastic and sell it to agency and manufacturing 

various product like bench, chair etc. 
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3. Bagasara Town: 

o Achieved 100% door to door collection and waste segregation at 

household level. 

o 97% of wet, dry and sanitary hazardous waste processing has 

been achieved. 

o City has achieved “3 Star Certificate” in Garbage Free Protocol of 

Year 2020 held by GoI 

o Achieved ODF++ status, all households have individual toilets and 

all public toilets are equipped. 

o “Mechanized Drainage Cleaning” by using Jetting Machine.  

o City removed all GVP (Garbage Vanurable Point) and doing 

plantation work and make healthy environment. 

o 100% Centralized Public Grievance is Resolved within SLA 

(Service level benchmark) Time line. 

o SWM / PWM Bye-laws are strictly implemented by ULBs. 

o Vermi Compost Plant (VCP) fully functional. 

o Also, Night sweeping is carried out in city area. 

 

• Model Village identified in the 1st phase: 

o 95 villages are identified as model village 

o Collection of solid waste in 90 Village 

o Transportation of solid waste in 87 Village 

o Segregation facility developed in 45 Village 

  



Page 27 of 77 
 

Direction 41(iv): 

 

A quarterly report be furnished by the Chief Secretary, every three months. 

First such report shall be furnished by July 10, 2019 

 Noted and submitting herewith seventh report. 

 

Direction 41(v): 

 

The Chief Secretary may personally monitor the progress, at least once in a 

month, with all the District Magistrates 

 The Chief Secretary has conducted a review meeting with all District 

Magistrates on 23/01/2020 for the progress.  

 

Direction 41(vi): 

 

The District Magistrates or other Officers may be imparted requisite training. 

 

 Swachchh Bharat Mission Urban has organized virtual Workshops in 6 

Regional Municipal Corporations covering 156 Nagarpalika for 

understanding of Plastic Waste and Solid Waste Rules 2016 and other 

Swachchh Survekshan activity. 

 

Direction 41(vii):  

 

The District Magistrates may monitor the status of compliance of 

environmental norms, at least once in two weeks 

 

 District Collector Committee has conducted meeting in districts.  

 Special Task Force (STF) meetings have been conducted by Resident 

Additional Collector in all Districts every month Annexure -VII attached. 

 

Direction 41(viii): 

 

Performance audit of functioning of all regulatory bodies may be got 

conducted and remedial measures be taken, within six months 

 CPCB has carried out performance audit of Gujarat Pollution Control 

Board on 22/05/2019. 
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Direction 41(ix): 

 

The Chief Secretary may remain present in person before the Tribunal with 

the status of compliance in respect of various issues mentioned in para 20 

as well as any other issues discussed in the above order on 22/01/2021. 

 

a. Status of compliance of SWM Rule, 2016, Plastic Waste 

Management Rules, 2016 and Bio-Medical Waste 

Management Rules, 2016 in their respective areas.  
 

 As per the compliance of Direction 41(i) 

 Page No: 14 to 20. 

 

b. Status of functioning of Committees constituted by this 

order. 
 

 State Level Committee under Chairmanship of Hon’ble Former Chief 

Justice, High Court of Delhi, Shri B. C. Patel has been constituted vide 

G.R. dated 16/02/2019 as per Para 28 of the order. 

 State Level Committee conducted 1st meeting on 12/02/2019 and 

submitted report to Hon’ble NGT on 02/03/2019.  

 Pirana dump site, Ahmedabad, was visited by Chairman and Member 

Secretary of Committee on 04/03/2019 and report submitted to Hon’ble 

NGT on 22/03/2019. 

 Vadodara Municipal Corporation and waste processing/Recycling sites 

were visited by Chairman and Member Secretary of State Level 

Committee on 24/04/2019 and report submitted to Hon’ble NGT on 

10/05/2019 

 Surat Municipal Corporation’s dumping site, waste processing facility 

and domestic wastewater recycling facility, plastic waste recycling facility 

and C&D waste facility were visited by Chairman and Member Secretary 

of State Level Committee on 09/05/2019 and report submitted to Hon’ble 

NGT on 20/6/2019 

 The Chief Secretary has conducted a review meeting with all District 

Magistrates on 23/01/2020. 

 State Level Advisory Body for Solid Waste Management has been 

formed and 9 meetings conducted till now. 
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 District Collector Committee has conducted meeting in districts.  

 Special Task Force (STF) meetings have been conducted by Resident 

Additional Collector in all Districts Annexure-VII attached.  

 Chief Secretary conducted meeting on 09th November, 2020 with 

Ahmedabad Municipal Corporation regarding to Clearance of Pirana 

dumpsite status and planning. 

 The monthly review meeting of all 6 Regional Municipal Commissioners 

and 8 Municipal Corporations are regularly conducted by Additional 

Chief Secretary, UD&UHD for Implementation of Solid Waste 

Management Rules-2016 and Plastic Waste Management Rule-2016. 
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c. Status of the Action Plan in compliance vide order dated 

20/09/2018 in the News Item published in “The Hindu” 

authored by Shri Jacob Koshy Titled “More river 

stretches are now critically polluted: CPCB (Original 

Application No. 673/2018)  
 

Directions: 

 

i. 100% treatment of sewage may be ensured as directed by the Tribunal 

vide order dated 28/08/2019 in O.A. No. 593/2017 by 31/03/2020 at least to 

the extent of in-situ remediation and before the said date, commencement 

of setting up of STPs and the work of connecting all the drains and other 

sources of generation of sewage to the STPs must be ensured. If this is not 

done, the local bodies and the concerned departments of the States/UTs 

will be liable to pay compensation as already directed vide order dated 

22/08/2019 in the case of river Ganga i.e. Rs. 5 lakhs per month per drain, 

for default in in-situ remediation and Rs. 5 lakhs per STP for default in 

commencement of setting up of the STP. 

ii. Timeline for completing all steps of action plans including completion of 

setting up STPs and their commissioning till 31/03/2021 in terms of order 

dated 08/04/2019 in the present case will remain as already directed. In 

default, compensation will be liable to be paid at the scale laid down in the 

order of this Tribunal dated 22/08/2019 in the case of river Ganga i.e. Rs. 

10 lakhs per month per STP. 

iii. Hon. NGT further direct that an institutional mechanism be evolved for 

ensuring compliance of above directions. For this purpose, monitoring may 

be done by the Chief Secretaries of all the States/UTs at State level and at 

National level by the Secretary, Ministry of Jal Shakti with the assistance of 

NMCG and CPCB. 

iv. For the above purpose, a meeting at central level must be held with the 

Chief Secretaries of all the States/UTs at least once in a month (option of 

video conferencing facility is open) to take stock of the progress and to plan 

further action. NMCG will be the nodal agency for compliance who may 

take assistance of CPCB and may give its quarterly report to this Tribunal 

commencing 01/04/2020. 

v. The Chief Secretaries may set up appropriate monitoring mechanism at 

State level specifying accountability of nodal authorities not below the 

Secretary level and ensuring appropriate adverse entries in the ACRs of 

erring officers. Monitoring at State level must take place on fortnightly basis 
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and record of progress maintained. The Chief Secretaries may have an 

accountable person attached in his office for this purpose. 

vi. Monthly progress report may be furnished by the States/UTs to Secretary, 

Ministry of Jal Shakti with a copy to CPCB. Any default must be visited with 

serious consequences at every level, including initiation of prosecution, 

disciplinary action and entries in ACRs of the erring officers.  

vii. Wherever work is awarded to any contractor, performance guarantee must 

be taken in above terms. 

viii. CPCB may finalize its recommendations for action plans relating to P-III 

and P-IV as has been done for P-I and P-II on or before 31/03/2020. This 

will not be a ground to delay the execution of the action plans prepared by 

the States which may start forthwith, if not already started. 

ix. Since the report of the CPCB has focused only on BOD and FC without 

other parameters for analysis such as pH, COD, DO and other recalcitrant 

toxic pollutants having tendency of biomagnification, a survey may now be 

conducted with reference to all the said parameters by involving the 

SPCB/PCCs within three months. Monitoring gaps be identified and 

upgraded so to cover upstream and downstream locations of major 

discharges to the river. CPCB shall file a report on the subject before the 

next date (22/04/2020) by e-mail at judicial-ngt@gov.in. 

x. Rivers which have been identified as clean may be maintained. 

 

Directions of Hon’ble NGT in the matter of O.A No. 673/2018 vide order 

dated 21/09/2020 

 

xi. All the States/UTs may address gaps in generation and treatment of 

sewage/ effluents by ensuring setting up of requisite number of functional 

ETPs, CETPs and STPs 

xii. Compensation may be recovered in the manner already directed in earlier 

orders, which may be deposited with the CPCB for restoration of the 

environment. 

xiii. The unutilized capacity of the existing STPs may be utilized expeditiously. 

xiv. The States/ UTs may ensure that the CETP, ETPs and STPs meet the laid 

down norms and remedial action be taken wherever norms are not met. 

xv. It must be ensured that no untreated sewage/effluent is discharged into any 

water body. Prompt remedial action may be taken by the State PCBs/PCCs 

against non-compliant ETPs/CETPs by closing down or restricting the 

mailto:judicial-ngt@gov.in
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effluents generating activity, recovering compensation and taking other 

coercive measures following due process of law. 

xvi. Wherever action plans have not yet been finalized in respect of polluted 

river stretches or polluted coastal stretches, the same may be completed 

within one month from today. The execution of action plans may be 

overseen in the manner already directed in OA No. 673/2018 by River 

Rejuvenation Committees (RCCs). In the coastal areas, the said 

Committees may be known as ‘River/Coastal Rejuvenation Committees’. 

The action plans must have provision for budgetary support in the manner 

laid down by the Hon’ble Supreme Court or otherwise which aspect may 

also be monitored by the CMC. 

xvii. The subject of coastal pollution needs to be dealt with in the same manner 

as polluted river stretches by preparing action plans of each States/UTs 

which may also be monitored by the Central Monitoring Committee (CMC) 

simultaneously with the 351 polluted river stretches. Directions may be 

implemented by the concerned coastal States/ UTs, and their compliance 

monitored by the Chief Secretaries at the State level, and the CMC at the 

National level. OA No. 829/2019 stands disposed of and further monitoring 

of the issue will henceforth be in OA 593/2017 and OA 673/2018. 

xviii. Action needs to be taken by all the States/UTs to ensure updating and 

enforcement of the action plans for 100% utilization of the treated water for 

secondary purposes. This aspect is also now monitored by the CMC headed 

by the Secretary, Ministry of Jal Shakti and assisted by the CPCB and 

NMCG. 

 

Hon’ble NGT has disposed of the O.A.No. 673/2018 vide order dated 

22/02/2021.  

Directions of Hon’ble NGT in the matter of O.A No. 673/2018 vide order 

dated 22/02/2021 

1. Ministry of Jal Shakti (MoJS) may devise an appropriate mechanism, may 

be named as National River Rejuvenation Mechanism (NRRM) or any other 

suitable name, for more effective monitoring of steps for control of pollution 

and rejuvenation of all small, medium and big polluted rivers, including 

those dried up in the country. 

2. Chief Secretaries of all States/UTs and PCBs/PCCs must work in mission 

mode for strict compliance of timelines for completion of the projects and 

failing which compensation in terms of earlier orders be deposited with the 

MoJS, to be utilised in the respective States as per action plan to be 

approved by the NRRM. 
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3. The Chief Secretaries of all States/UTs may personally monitor progress at 

least once every month and the NRRM every quarter. 

4. Directions of this Tribunal in earlier order, the last being dated 21/09/2020 

are reiterated. 

5. The NRRM and the Chief Secretaries of all the States/UTs may take into 

account the observations in Paras 24 to 38 above. 

6. Accountability for failure to comply with the direction (earlier directions of 

Hon. NGT in case of O.A No. 673/2018 as well) for payment of 

compensation will be of the concerned Chief Secretaries under Sections 

25, 26, 28 and 30 of the NGT Act, 2010. 

 

Compliance:  

A) In-situ remediation (Point no. i of direction):- 

 As per the information given by UDD, 7 Municipalities (Jetpur (Bhadar), 

Ankleshwar (Amlakhadi), Wadhvan (Bhogavo), Vapi (Damanganga), 

Kheda (Shedhi), Dahod (Anas), Zalod (Anas)) out of 10 municipalities 

are related to PRS requiring in-situ bioremediation. It is also informed 

that pilot project for in-situ remediation at Ankleshwar, Kheda and vapi 

municipalities are under implementation.  

B) Completion of Timeline (Point no. ii of direction):- 

Sewage Management: 

Status in River Action Plan: 

Present Status of STPs: 

 Out of total 98 STPs required for polluted river stretches (PRS), 28 are 

in operation and rest are under construction/pre-construction stage. 

Efforts are being made to overcome the difficulties including issues of 

land acquisition and other constraints, at the earliest. 

Sewage 
Existing 

STP 
Gap 

New/Expansion/Mo
dification of STPs Time 

Limit 

Estimated 
Budget 

Appro. 
MLD 

No 
Appro. 
MLD 

Approx. 
MLD 

Nos. 
Approx. 

MLD 
Rs. in Cr. 

2494 
 

28 
 

 
2017 

 
477 

 
70 (2 
STPs 

merged) 
(34 Urban 

& 36 
rural) 

961.89 
urban +  
21.47 
rural= 
983.36 

2019
-

2022 
1930 
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 Presently, 5 STPs proposed in River Action Plan i.e 35 MLD STP at 

Vinzol for PRS Khari, 32.3 MLD STP of Surendranagar for PRS 

Bhogavo, 25 MLD STP of Shankar Bhuvan for PRS Sabarmati, 100 

MLD at Bhesan for PRS Tapi, 23.5 MLD at Jetpur for PRS Bhadar are 

already commissioned. 

 A meeting was held on 13/01/2021 under the Chairmanship of 

Additional Chief Secretary PRH&RDD for management of sewage, 

from villages being discharged in to the 6 PRS. During the meeting, 

looking to the magnitude & importance of the work, it was decided to 

seek the extension of time limit for further 3 years.  

 Details of incremental progress made by the State in case of ongoing 

STPs are being submitted along with the Monthly Progress Reports. 

Treated waste water utilization policy: 

 Gujarat Government has framed Policy for Reuse of “Treated Waste 

Water (TWW)” by maximising the collection and treatment of sewage 

generated and reusing the treated wastewater on a sustainable basis. 

In this regards, revised action plan has been submitted by Gujarat 

Water Supply and Sewerage Board (GWSSB) to Chairman, CPCB 

where one of the objectives of the revised action plan is to reuse 70% 

of treated wastewater by 2025 and 100% of treated wastewater by 

2030. 

 As per the details received from Gujarat Water Supply & Sewerage 

Board, Latest status of Treated waste water reuse in the State is as 

under:  

 Status 

TWW reuse 

started 

(MLD)  

TWW reuse projects 

in tender/execution 

stage (MLD)  

TWW reuse 

under planning 

(MLD)  

Municipal 

Corporations  
623.68 243.50 752.30 

Municipalities 23.00 6.50 38.10 

Total  646.68 250.00 790.40 

     Industrial wastewater Management: 

Existing CETP 

Approx. 

Proposed CETP 

Expansion Approx. 

Time Limit Estimated 

Budget 

Nos. MLD Nos. MLD Rs. Cr. 

14 321 11 126 2019-2021 442 
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 The progress of all the proposed new CETPs or ETP/Expansion is 

expedited so as to complete them within the revised time period 

submitted to Ministry of Jal Shakti and Central Pollution Control Board. 

Also, expansion/up-gradation of 3 CETPs i.e. Shree Dhareshwar for 

PRS Bhadar, Naroda Enviro Projects Ltd. (NEPL- Expansion 3 to 14), 

Odhav Enviro Project Ltd. (OEPL- Proposed Spray Dryer) for PRS 

Sabarmati is already completed. 

 Details of incremental progress made by the State / latest status in 

case of CETPs are being submitted along with the Monthly Progress 

Reports. 

 

C) Mechanism set-up and review at the Chief Secretary level (Point 

no. iii and v of direction):-  

 As per the Hon. NGT order dated: 06/12/2019 para.no.47 (5) “The 

Chief Secretaries may have an accountable person attached in his 

office for monitoring of compliance”. In this regards, Mr. T. C. Patel, 

Dy. Environmental Engineer has been deputed in Chief Secretary 

office to look after Hon’ble NGT matters. 

 Total 2 review meetings are conducted under the Chairmanship of 

Chief Secretary to monitor the progress with reference to the action 

plans submitted and to resolve various issues/non -compliances. 

Last meeting was convened on 10/09/2020 under the Chairmanship 

of Chief Secretary Gujarat State. Major instructions given during the 

meeting are as under: 

(i) Concerned Departments / Authorities were asked to resolve the 

land acquisition issues for the proposed STPs under Action plan. 

Compliance: Land issues in 19 STPs have been sorted out from the 

total 52 STPs of Tapi Shuddhikaran. 

(ii) Concerned departments [GUDM for ULB STPs, PRH & RDD for 

rural STPs and Ind. & Mines Dept. for CETPs & Notified area 

STPs] were asked to submit their proposal for completion of 

projects along with justification for extended time limits to the 

GPCB and the GPCB to approach Hon’ble NGT for getting 

extension in time limit for completion of the projects. 

Compliance: Revised timeline for completion of the proposed 

projects has been submitted to Central Pollution Control Board & 

Ministry of Jal Shakti vide email dated 06/02/2021. 

(iii) PRH&RDD was asked to submit PRS wise & village wise action 

plans for the management of sewage (approx. 41.47 MLD) 
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generated from all the villages relevant to all the six polluted river 

stretches. 

Compliance: A meeting was held on 13/01/2021 under the 

Chairmanship of Additional Chief Secretary, PRH&RDD for 

management of sewage, from villages being discharged in to the 

6 PRS. During the meeting, looking to the magnitude & 

importance of the work, it was decided to seek the extension of 

time limit for further 3 years. 

(iv) To expedite work of CETP project at Danilimbda (Ahmedabad) 

and new CETP at Nadiad. 

Compliance: Dafnala CETP is Under construction and 20% 

completed.  

Nadiad GIDC association has put up proposal for land allotment 

to GIDC.  

D) Meeting held at Central Level for taking stock of progress (Point 

no. iv of direction):- 

 Till date, total 9 CMC meetings have been conducted under the 

Chairmanship of Secretary, Dept. of WR, RD & GR, Ministry of Jal 

Shakti in which Gujarat State has actively participated. 

 9th CMC meeting was held on 04/03/2021 wherein the progress 

made by the States on the Action Plans and submission of the 

monthly progress reports as per the prescribed format were 

reviewed.  

E) Submission of Monthly Progress Report (Point no. vi of 

direction):- 

 Monthly progress report of all PRS has been regularly submitted to 

the National Mission for Clean Ganga since January-2020. Monthly 

progress reports are being submitted in new format as prescribed by 

NMCG since October 2020. 

F) Submission of Action Plan (Point no. viii of direction):- 

 Gujarat State has submitted the PRS action plan having the requisite 

details of gap, proposed infrastructure facilities (STPs/CETPs new/ 

expansion etc.) to cover gap with budgetary provision and 

completion time limit etc. for Polluted River Stretches of priority I to 

IV, which includes the submission of revised action plans for PRS of 

priority III & IV as per CPCB suggestion given during 11th task team 

meeting. Action Plans of 6 PRS of priority V have been submitted to 

CPCB and does not need approval by CPCB.  



Page 37 of 77 
 

 RRC meetings are being conducted to review the progress of action 

plan. nine meetings of RRC have been conducted so far. Last 

meeting of RRC was convened on 27/11/2020.  

 Gujarat State has submitted Performance bank guarantee (PBG) of 

Rs. 15 Crore to CPCB 

 No detailed action plan has been received from Health Dept. in 

relation to the PRS.  

Priority of PRS: 

Comparative statement of PRS w.r.t Priority for all PRS is mentioned as 

below; 

Priority  Polluted river stretches 

As per CPCB Report 
 (Sep-2018)  

Revised list as per 
range of BOD value  
(GPCB-Jan-Dec 2020)  

Priority-I  05 (Amlakhadi, Bhadar, 
Bhogavo, Sabarmati, 
Khari) 

03 (Khari, Bhadar, 
Sabarmati,  

Priority-II  01 (Vishwamitri) 03 (Vishwamitri, Bhogavo, 
Amlakhadi) 

Priority-III  02 (Dhadhar, Triveni) 01 (Dhadhar) 

Priority-IV  06 (Mahi, Shedhi, Kolak, 
Damanganga, Amravati, 
Tapi) 

02 (Shedhi, Mindhola) 

Priority-V  06 (Anas, Baleshwar, Kim, 
Mindhola, Narmada, 
Meshwo) 

00  

Total (A)  20  09  

Not falling in 
any priority 
(B)  

--  11 (Triveni, Damanganga, 
Kolak, Mahi, Anas, Tapi, 
Baleshwar, Kim, 
Narmada, Amravati, 
Meshwo) 

Total  (A+B) 20  20  

PRS of Triveni, Damanganga, Kolak, Mahi, Anas, Tapi, Baleshwar, Kim, 

Narmada, Meshwo and Amravati i.e. total 11 PRS do not fall in any priority 

(i.e. priority I to V of polluted river stretches) throughout the year 2020 i.e 

starting from January – 2020 to December – 2020.   
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d. Status of Hon’ble NGT, New Delhi in the matter of Shri. 

Vishwa Mohan titled “NCAP with multiple timelines to 

clean air in 102 cities to be released around August 15” 

regarding non-attainments cities of India (O.A.681/2018) 

 
Directions: 

 

i. All the States and Union Territories with non-attainment cities must prepare 

appropriate action plans within two months aimed at bringing the standards 

of air quality within the prescribed norms within six months from date of 

finalization of the action plans. 

ii. The Action Plans may be prepared by six-member Committee comprising of 

Directors of Environment, Transport, Industries, Urban Development, 

Agriculture and Member Secretary, State Pollution Control Board or 

Committee of the concerned State. The Committee may be called Air 

Quality Monitoring Committee (AQMC). The AQMC will function under the 

overall supervision and coordination of Principal Secretary, Environment of 

the concerned State/Union Territory. This may be further supervised by the 

Chief Secretaries concerned or their counterparts in Union Territories by 

ensuring intra-sectoral co-ordination. 

iii. The Action Plans may take into account the GRAP, the CAP and the action 

plan prepared by CPCB as well as all other relevant factors. The Action 

Plans may be forwarded to the CPCB by 31/12/2018. The same may be 

placed before the Committee as directed in direction no. vi. The Action Plan 

will include components like identification of source and its apportionment 

considering sectors like vehicular pollution, industrial pollution, dust 

pollution, construction activities, garbage burning, agricultural pollution 

including pollution caused by burning of crop residue, residential and indoor 

pollution etc. The action plan shall also consider measures for strengthening 

of Ambient Air Quality (AAQ) monitoring and steps for public awareness 

including issuing of advisory to public for prevention and control of air 

pollution and involvement of schools, colleges and other academic 

institutions and awareness programs. 

iv. The Action Plan will indicate steps to be taken to check different sources of 

pollution having speedy, definite and specific timelines for execution.  

v. The Action Plan should be consistent with the carrying capacity assessment 

of the non-attainment cities in terms of vehicular pollution, industrial 

emissions and population density, extent of construction and construction 

activities etc. The carrying capacity assessment shall also lay emphasis on 
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agricultural and indoor pollution in rural areas. Depending upon assessed 

carrying capacity and source apportionment, the authorities may consider 

the need for regulating number of vehicles and their parking and plying, 

population density, extent of construction and construction activities etc. 

Guidelines may accordingly be framed to regulate vehicles and industries in 

non-attainment cities in terms of carrying capacity assessment and source 

apportionment. 

vi. The Committee comprising of (a) Shri. Prashant Gargava, Member 

Secretary, CPCB, (b) Dr. Mukesh Khare, Professor, IIT Delhi, and (c) Dr. 

Mukesh Sharma, Professor, IIT Kanpur shall examine the Action Plans and 

on the recommendations of the said Committee, the Chairman, CPCB shall 

approve the same by 31/01/2019. 

vii. The Chief Secretaries of the State and Administrators/ Advisors to 

Administrators of the Union Territories will be personally accountable for 

failure to formulate Action Plans, as directed. 

viii. The CPCB, SPCBs and State Pollution Control Committees shall develop 

a public grievance redressal portal for redressal of public complaints on air 

pollution along with a supervisory mechanism for its disposal in a time 

bound manner. Any visible air pollution can be reported at such portal by 

email/SMS. 

ix. The CPCB and all the State Pollution Control Boards and Pollution Control 

Committees shall collectively workout and design a robust nationwide 

ambient air quality monitoring program in a revised format by strengthening 

the existing monitoring network with respect to coverage of more 

cities/towns. The scope of monitoring should be expanded to include all 

twelve (12) notified parameters as per Notification No B-29016/20/90/PCI-L 

dated 18th November, 2009 of CPCB. The continuous Ambient Air Quality 

Monitoring Stations (AAQMS) should be preferred in comparison to manual 

monitoring stations. The CPCB and States shall file a composite action plan 

with timelines for its execution which shall not be more than three months. It 

is expected that all such AAQMS shall be connected to central server of 

CPCB for reporting analysis of results in a form of Air Quality Bulletin for 

general public at regular intervals at least on weekly basis and ambient air 

quality on continuous basis on e-portal. MoEF&CC will provide requisite 

funds for the purpose. MoEF&CC in consultation with Ministry of Housing 

and Urban Affairs, MoRTH, Ministry of Petroleum and Natural Gas, Ministry 

of Agriculture, Cooperation and Farmers Welfare or any other Ministry to lay 

down such guidelines as may be considered necessary for improvement of 

air quality in the country.  
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Compliance:  

 CPCB declared 122 cities of India in the first list of “Non-attainment cities” 

under National Clean Air Program (NCAP) which does not meet the 

National Ambient Air Quality Standards prescribed under Air Act 1981. 

 Three cities of Gujarat namely Ahmedabad, Surat and Vadodara are Non-

attainment cities. 

 As per order of Hon’ble NGT regarding non-attainment cities (NGT 

application No: 681/2018), the Board has constituted Air Quality Monitoring 

Committee and prepared draft air action plan for cities of Ahmedabad, 

Surat. The draft action plans were sent to CPCB, Delhi for approval on 

dated: 08/02/2019. 

 The action plans for both the cities have been now approved by CPCB, 

Delhi and is under the implementation stage.  

 Key features of action plan includes following action points along with 

responsible agency for implementation with time targets   

a) To control vehicular pollution 

b) To reduce road dust due to construction activities and biomass burning    

c) Strengthening of AAQ monitoring  

d) To control industrial pollution  

e) Public awareness  

 For the effective implementation of action plans of non-attainment cities as 

per the order of MoEF&CC, three Committees have been constituted at 

State level:  

1) Steering Committee: Headed by Chief Secretary, Gujarat 

2) Monitoring Committee:  Headed by Additional Chief Secretary, Forest 

and Environment Department.  

3) Implementation Committee:  Headed by Commissioner of Municipal 

Corporation of city.  

 Similar such Committees are also formed at Central level by MoEF&CC 

which would review program made the State periodically.   

 MoEF&CC has assigned technical institutes to the State to provided 

technical support for the implementation of air action plan.  

 MoEF&CC has assigned technical institutes i.e Physical Research 

Laboratory (PRL), Ahmedabad for Ahmedabad and Vadodara cities and 

TERI, Delhi to Surat city to provide technical support for the implementation 

of air action plan.  
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 In Hon’ble NGT order dated: 06/08/2019, newly 20 non-attainment cities 

were added in which Vadodara city of Gujarat is covered.  

 Air Action Plan of Vadodara city is submitted to CPCB, Delhi on dated: 

28/11/2019 after obtaining approval by AQMC.  CPCB, Delhi has 

suggested some technical revisions on the same dated 26/06/2020. 

Including comments/suggestions the revised draft action plans were sent to 

CPCB, Delhi for approval on dated: 09/09/2020. The Air Action Plan have 

been now approved by CPCB, Delhi dated 27/01/2021 and is also under 

implementation stage.  

 First, Second and Third and fourth Meeting of Implementation Committee of 

Ahmedabad was organized on dated: 10/07/2019, 22/11/2019, 03/07/2020 

and 05/01/2021 respectively.  

 First and Second Meeting of Implementation Committee of Surat was 

organized on Surat dated: 12/07/2019 and 02/07/2020 respectively. 

 First Meeting of Implementation Committee of Vadodara was organized on 

Vadodara dated 19/01/2021. 

 First and Second Meeting of Monitoring Committee was organized on 

dated: 20/11/2019 and 04/07/2020.  

 First Meeting of Steering Committee was organized on dated: 17/03/2021. 

 Board has transferred the fund allocated under NCAP by MoEF&CC as 1st 

installment of Rs 6 Crore for each city i.e Surat and Ahmedabad to Surat 

Municipal Corporation (SMC) and Ahmedabad Municipal Corporation 

(AMC) each. AMC has utilized 6.00 Crores sanctioned fund dated 

11.01.2021 and submitted the UC to the Board. The Board has submitted 

the UC for 6.00 crores for Ahmedabad to CPCB, Delhi via email dated 

16/12/2020. UC of approx 1.06 Crore for Surat has also been submitted to 

CPCB, Delhi via email dated 16/12/2020. The Board is vigorously followed 

up for remaining fund for Surat city.  

 Forest and Environment Department, Government of Gujarat has allotted 

Source Apportionment study to Gujarat Environment Management Institute 

(GEMI).  GEMI has completed the draft report of ‘Source Apportionment 

Study of Ahmedabad city’ and has been uploaded on GEMI website. 

 As per the requirement of Air Action Plan, Source Apportionment study of 

Surat is carried out by The Energy and Resources Institute (TERI), New 

Delhi has submitted draft report of Source Apportionment Study to the 

Board and is under scrutiny. 

 Board has adopted the guideline published by CPCB for Carrying Capacity 

of city/ town. Considering the same, the Board has initiated the procedure 
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for technical and financial terms of reference from technical institute of 

national reputed like NEERI, TERI, IIT-Mumbai, IIT-Gandhinagar, etc. The 

board has received proposal for the same by concerned Institutions and is 

under process.  

Vadodara is one of the non-attainment cities of Gujarat where Source 

Apportionment Studies, Emission Inventory and Environment Carrying 

Capacity has not been initiated yet. In this context, the Board has written 

letter to CPCB, Delhi for joint studies vide letter No. GPCB/Air Action-

3(1)(C)/573337 dated 18/11/2020. Vadodara city has been shortlisted for 

the joint studies by CPCB via mail dated 08/12/2020. 

 The Public Grievance Redressal Portal (PGRP) named “VATAVARAN” like 

“Sameer” is now started. 

 To prepare Emergency Response System (ERS) with India Meteorological 

Department, Board has coordinated with Gujarat State Disaster 

Management Authority (GSDMA) and prepared Zero Draft of Graded 

Response Action Plan (GRAP) is sent to Gujarat State Disaster 

Management Authority (GSDMA) and GSDMA is in preparation of 

Emergency Response System (ERS) based on GRAP Delhi. Board is in 

active consultation for implementation of this direction. Second Meeting for 

the finalization of the State was held by GSDMA, Gandhinagar on 

02/02/2021.  
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e. Status of Action Plan with regard to identification of 

polluted industrial clusters in O.A. No. 1038/2018, News 

item published in “The Asian Age” Authored by Sanjay 

Kaw Titled “CPCB to rank industrial units on pollution 

levels” dated 13/12/2018.  

 

Directions: 

Action to prohibit polluting activity, initiating prosecution and recovery of 

compensation is required not merely for the PIAs based on violation of 

norms under all the heads, but also for areas where air, water or other 

pollution is found individually. Thus, areas not covered by PIAs are also 

required to be governed by Hon. NGT directions for enforcing the law by 

way of stopping polluting activity and taking other steps. The fact that such 

pollution is taking place is evidenced by there being acknowledged 

pollution in the form of 351 polluted river stretches (O.A. 673/2018, order 

dated 20/09/2018) and 102 non-attainment cities (O.A. 681/2018, order 

dated 08/10/2018). 

Accordingly, Hon. NGT directed the CPCB in coordination with all 

SPCBs/PCCs to take steps in exercise of statutory powers under the Air 

Act, 1981, Water Act, 1974, EP Act, 1986 or any other law to prohibit 

operation of polluting activities in the said CPAs and SPAs within three 

months (before 13/02/2020) and furnish a compliance report to this 

Tribunal. The CPCB, in coordination with the SPCBs may make 

assessment of compensation to be recovered from the said polluting units 

for the period of last 5 years, taking into account the cost of restoration and 

cost of damage to the public health and environment and the deterrence 

element. The scale of deterrence may be related to the period and the 

frequency of defaults. Such other factors as may be found relevant may 

also be taken into account. No further industrial activities or expansion be 

allowed with regard to ‘red’ and ‘orange’ category units till the said areas 

are brought within the prescribed parameters or till carrying capacity of 

area is assessed and new units or expansion is found viable having regard 

to the carrying capacity of the area and environmental norms. Pending 

assessment of compensation, interim compensation be recovered at the 

scale adopted by this Tribunal in the case of Vapi Industrial area (Order 

dated 11/01/2019 in O.A. No. O.A 95/2018, Aryavart Foundation Vs. M/s 

Vapi Green Enviro Ltd. & Ors). 

CPCB, with the assistance of SPCBs/PCCs or other experts, to compile 

information with regard to polluted industrial areas based on water pollution 
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norms separately, air pollution norms separately and other pollution norm 

separately and notify such information on public domain within three 

months. On completing this exercise, action against identified individual 

polluters may be initiated on the same pattern on which direction have 

been issued and furnish a report to the Hon. NGT in this regard also, 

before the next date (04/03/2020). 

Clarification in the said Order: 

“No further industrial activities or expansion be allowed with regard to ‘red’ 

and ‘orange’ category units till the said areas are brought within the 

prescribed parameters or till carrying capacity of area is assessed and new 

units or expansion is found viable having regard to the carrying capacity of 

the area and environmental norms. 

Objection to the said direction is that there may be ‘red’ or ‘orange’ 

category units which may not in any manner add to the pollution. If it is so, 

all that is required is to determine viability of such units on ‘Precautionary’ 

principle by an appropriate mechanism. Reasons for doing so are that the 

area as per data available is polluted and ‘red’ and ‘orange’ category have 

higher potential for pollution. There is no absolute bar to such units being 

set up if they are found to be viable. This clarification should take care of 

any possible apprehension that the order of the Tribunal will obstruct any 

legitimate industrial activity. The order states that action has to be taken 

only against polluting activities. 

There is no basis for apprehension that compensation may have to be paid 

twice. The provisions of Air Act, Water Act and EPA Act and the rules or 

other environment norms are to be enforced not only against the industrial 

units but also against every polluting activity whether the same has already 

been set up or is yet to be set up in terms of provisions of the law in 

question. This being the undisputed legal position, no further clarification 

remains necessary. 

State PCBs/PCCs shall furnished action taken report showing the number 

of identified polluters in PIAs, the extent of closure of polluting activities, 

the extent of environmental compensation recovered, the cost of 

restoration of the damage to the environment of the PIAs, otherwise there 

will be no meaningful environmental governance. This may be failure of 

rule of law and breach of trust reposed in statutory authorities rendering 

their existence useless and burden on the society.  

 

If found in default of the Said Order: 
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As directed the action taken report shall be furnished by the State 

PCBs/PCCs showing the number of identified polluters in polluted 

industrial areas (PIAs) with following details: 

i. Extent of closure of polluting activities 

ii. Extent of environmental compensation recovered 

iii. Cost of restoration of the damage to the environment of the said PIAs. 

On default, the Tribunal will have no option except to proceed against the 

Chairmen and the Member Secretaries of the State PCBs/PCCs by way of 

coercive action under Section 25 of the National Green Tribunal Act, 2010 

read with Section 51 CPC. Such action may include replacement of 

persons heading such PCBs/PCCs or direction for stopping their salaries 

till meaningful action for compliance of order of this Tribunal. The Tribunal 

may also consider deterrent compensation to be recovered from the State 

PCBs/PCCs. Such action taken reports strictly in terms of law and order of 

the Tribunal referred to above may be furnished by the State PCBs/PCCs 

on or before 31/01/2020 to the CPCB. 

  

Compliance:  

 CEPI Score 

 70 and above – Critically Polluted 

Between 60-70 – Severely polluted   

 MoEF&CC on 25.11.2016 lifted moratorium from Vapi, Ankleshwar and 

Vatva.  

 CEPI Score as per MoEF&CC OM in 25/11/2016 

S.N. Industrial Cluster / Area CEPI Score 

1 Ankleshwar 68.0 

2 Vapi 68.2 

3 Vatva 54.2 

 

 Based on the CEPI-2016 criterion, CPCB carried out further monitoring 

in the year 2017-18 where it was found that number of identified polluted 

industrial clusters went up to 100.  The said number includes 38 critically 

polluted (6 in Gujarat), 31 severely polluted (1 in Gujarat) and remaining 

31 as other polluted areas.  
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The CEPI Scores in descending order for Industrial Areas/Clusters 

of Gujarat monitored during 2018 

Sr. 

No. 

Name of Polluted Industrial 

Area (PIA) 

CEPI Score  

As per monitoring during 

2018 by CPCB 

1.  Vadodara (CPA) 89.09 

2.  Ankleshwar (CPA) 80.21 

3.  Vapi (CPA) 79.95 

4.  Surat (CPA) 76.43 

5.  Vatva (CPA) (Vatva & Narol) 70.94 

6.  Rajkot (CPA) 70.62 

7.  Bhavnagar (SPA) 61.94 

8.  Ahmedabad 

(Naroda & Odhav) 

57.11 

9.  Morbi 54.24 

10.  Junagarh 51.64 

 

 The Tribunal vide order dated 13/12/2018 directed all the SPCBs/PCCs 

to finalize time bound action plans within three months so as to bring all 

polluted industrial clusters within the safe parameters under the 

provisions of the Air Act and the Water Act.  

- Updated / new Action Plan for six CPAs and one SPA of Gujarat has 

been prepared by GPCB and submitted the same to CPCB Delhi and 

Regional Office Vadodara on 01/10/2019 and 04/10/2019 

respectively. 

 Central Pollution Control Board and Ministry of Environment, Forest and 

Climate Change, New Delhi have filed the review petition in the Hon. NGT 

based on various representations they received. 

     As a response to the petitions filed by CPCB and MoEFCC, Hon’ble NGT, 

on 23/8/2019, stated that the Ministry of Environment, Forests and 

Climate Change, New Delhi shall prepare the necessary mechanism 

(guidelines) for the grant of permission of suitable industries in these 

areas. Thus, it is necessary to prepare the guidelines by the Ministry of 

Forest and Environment, New Delhi under this matter. 
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 For the completion of this process expeditiously, the Government of 

Gujarat has requested to Ministry of Environment, Forests and Climate 

Change, New Delhi, the details are as follows: 

 Additional Chief Secretary to Forests and Environment Department, 

Gujarat and Chairman of GPCB has written a letter on 20 July, 2019 to 

Chairman of Central Pollution Control Board, stating that the process of 

calculating the 'CEPI' score is found improper. 

 Additional Chief Secretary to Forests and Environment Department, 

Gujarat and Chairman of GPCB has written a letter on 6th September, 

2019 to Chairman of Central Pollution Control Board, requesting to look 

into the matter for preparing the guidelines as stated in the Judgment of 

Hon’ble NGT dated 23/08/2019. 

 Chief Secretary of Gujarat has also written a letter to the Secretary, 

MoEFCC regarding expeditiously preparing the guidelines as per the 

Judgment of Hon’ble NGT dated 23/08/2019. 

 Additional Secretary, Forests and Environment Department, Gujarat has 

submitted suggestions of the State Government regarding the guidelines 

to the Joint Secretary, Ministry of Environment and Forests and Climate 

Change, New Delhi  

 Member Secretary, GPCB has also requested to the Member Secretary, 

CPCB to give clarification regarding the geographical boundaries of 

Critically Polluted Areas as per the Hon’ble NGT order on the immediate 

basis.  

 An Office Order has been prepared by Gujarat Pollution Control Board on 

11/11/2019 on Mechanism for environmental management of critically 

and severely polluted area and consideration of activities/projects in such 

areas in compliance to Hon’ble NGT order dated 23/08/2019 in the matter 

of O.A. No. 1038/2018. The specific conditions stipulated in critically 

polluted areas (CPAs)/severely polluted areas (SPAs) with additional 

condition under Air Act, Water Act, Hazardous Waste Management Rules 

and Other General Conditions has been prescribed.  

 The map of the respective CPAs and SPA has been jointly prepared by 

GPCB and BISAG. 

A Committee has been constituted under the Chairmanship of Additional 

Chief Secretary, Department of Forest and Environment, Government of 

Gujarat to formulate action plans of CPAs/SPAs of Gujarat.  

 As per mechanism dated 25/10/2019, Gujarat Pollution Control Board is 

required to prepare and submit the action plan for the identified CPAs and 
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SPAs of Gujarat. With reference to mechanism, Action Plans for CPAs 

and SPAs of Gujarat are approved by the Committee constituted under 

the Chairmanship of Additional Chief Secretary (UDD) considering 

pollution aspect of the areas including direction issued by Central 

Pollution Control Board under section 18(1)(b) of the Water (Prevention & 

Control of Pollution) Act-1974 and Air (prevention & Control Pollution) 

Act-1981 dated 26/04/2016. 

 As per Hon’ble Supreme Court Order w.r.t. Civil Appeal Diary No(s). 

8478/2020, dated 18/03/2020, there is a stay of operation of the 

impugned orders dated 10/07/2019 and 14/11/2019 passed by Hon’ble 

National Green Tribunal w.r.t. O.A. No. 1038/2018.  

 However, above mentioned Action Plans for the CPAs/SPAs of Gujarat 

are approved by the Committee constituted under the Chairmanship of 

Chief Secretary of Gujarat, which is required to be submitted to Central 

Pollution Control Board as a compliance of Hon’ble NGT Order w.r.t. O.A. 

No. 1038/2018, dated 23/08/2019. 

 Final action plan and calculation of CEPI score of CPAs/SPA of Gujarat 

is submitted to CPCB, Delhi. 
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f. Status of the work in compliance of the directions passed 

in O.A. No. 173 of 2018, Sudarsan Das v/s. State of West 

Bengal & Ors. Order dated 04/09/2018. 

 

 Office of Commissioner Geology & Mining Department has identified 

illegal mining cases and has imposed penalty. 

 Illegal Mining cases & Recovery: 

Period  Nos of illegal 

Mining case 

Recovery of Environment 

Compensation (in Lacs) Rs.  

Sept. 18 to March 19 3770 305.36 

April 19 to March 20 6104 572.98 

April 20 to March 21 6568 777.22 

 I&MD, Government of Gujarat has issued resolution on dated 

05/03/2019 for implementation of the Sustainable Sand Mining in the 

State. 

 Compliance - Ongoing process. O.A. 360 of 2015 pending before 

Hon'ble NGT. 
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g. Total amount collected from erring industries on the 

basis of ‘Polluter Pays’ principle, ‘Precautionary 

principle’ and details of utilization of funds collected. 

 

Hon’ble NGT has issued directions in various matters/ orders for 

different individual industries or group of industries to deposit 

environment damage compensation to GPCB.  

1) Total Rs. 32.09 Crore under Polluter pay & precautionary principles has 

been recovered.  

2) CETP, Vapi has deposited Rs. 10 Cr. to CPCB as per Hon’ble NGT 

order in the matter of OA No 95/2018.Individual industries of Vapi area 

have deposited Rs. 14.25 Cr to CPCB as per Hon’ble NGT order in the 

matter of OA No 95/2018. 

3) Board is implementing vigorously Concept of Environment Damage 

Compensation and in case of non-compliance Environment Damage 

Compensation is levied. 

o From April-2010 to 31/03/2021 GPCB has collected total Rs. 

101.98Cr as Interim Environment Damage Compensation. 

4) Gujarat Pollution Control Board has recently emphasized more stringent 

action against polluting industries by filling the prosecution under 

environment laws.  

5) Gujarat Pollution Control Board has started more stringent action 

against violating industries 1795 industries have been issued closure 

directions under the various environmental laws during period April-2019 

to Maarch-2021.  

 

h. Status of the identification and development of Model 

Cities and Towns in the State in the first phase which 

can be replicated later for other cities and towns of the 

State.” 

 

• As per compliance of Direction 41(ii) & (iii) 

• Page No: 21-26. 
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2. Compliance status of O.A. No: 325/2015 – Reg. Repair, 

Renovation & Restoration of Water Bodies. (RRR). 
 

Directions in O.A. No. 325/2015 dated 10/05/2019:  

a) Hon’ble NGT has passed the order dated 10/05/2019 to State 

Government for Repair, Renovation & Restoration of water bodies and 

also directed to add this direction with OA no: 606/2018- compliance of 

MSW Rules-2016. Action plan were required to be prepared and 

submitted before 10/08/2019. (i.e within 3 months) 

Directions in O.A. No. 325/2015 dated 25/02/2020:- 

b) Information may be furnished by all the States/UTs by March 31, 2020 

positively to the CPCB failing which the States will be liable to pay 

compensation at the rate of Rs. 1 lakh per month till information is 

furnished. Payment of compensation will be the responsibility of the 

Chief Secretaries of the respective States/UTs 

Directions in O.A. No. 325/2015 dated 01/06/2020:- 

c) Having regard to the fact situation noted above (Covid-19 pandemic 

situation), time to complete action in terms of order dated 25/02/2020 is 

extended till 31/07/2020 (for the submission of circulated CPCB format) 

d) It was stated that the assessment of Water quality of ponds or lakes 

through laboratories approved under E(P) Act, 1986 by the concerned 

state department/ULBs/State Environment Dept./SPCB/PCC 

e) The District Magistrate may as far as possible hold a meeting of all the 

stakeholders for the purpose as per the District Environment Plan or 

Watershed Plan within one month from today (i.e. 01/06/2020). The 

District Magistrates may also ensure that as far as possible at least one 

pond/water body must be restored in every village, apart from creation 

of any new pond/water body 

f) Consolidated report of the State may be forwarded to the CPCB 

preferably by 31/08/2020 (after the action taken and reports furnished 

to the Chief Secretaries by the concerned District Magistrates) 

g) A copy of this order be sent to CPCB, Chief Secretaries, State PCBs/ 

PCCs of all States/UTs for being forwarded to all the District 

Magistrates and other concerned Departments and further action in 

above terms. The District Magistrates may thereupon forward this order 

to all the levels of Panchayati Raj in their respective Districts. 
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Compliance: 

Steps initiated by GPCB in compliance to Hon’ble NGT order dated 

10.05.2019 (Point a):- 

 Total 2 meetings were held by GPCB with concerned dept. (PRH & 

RDD, UDD, WRD, F & ED, PCCF) for the submission of action plan 

however no detailed action plan were submitted by concerned dept. 

 GPCB had submitted the status report/action taken report with details 

received from concerned dept. to CPCB on 22/08/2019 and 30/11/2019 

w.r.t. Hon’ble NGT order dated 10/05/2019. 

WRD as Nodal Agency 

 During the review meeting held on 24/12/2019 under Chairmanship of 

the Chief Secretary w.r.t Hon'ble NGT order in O.A. No: - 606/2018, 

Chief Secretary has instructed to nominate Water Resource, Narmada, 

Water Resources, Water Supply and Kalpsar Dept. (WR, NWR WS & 

KD) as nodal agency for the compilation of data/details, preparation & 

submission of action plan with regards to Hon'ble NGT order dated 

10/05/2019 (in O.A. No.: - 325/2015)  

Submission by Nodal Dept. (WRD) in compliance to Hon’ble NGT 

order dated 25.02.2020 (Point b):- 

 WRD (Nodal dept.) has submitted details (which was not in the form of 

action plan as asked) on 30/05/2020 to CPCB for which due date of 

31/03/2020 was given.  

 It is stated in order dated 01/06/2020 that Gujarat State has submitted 

the details but not as per the format circulated by CPCB. 

GPCB submission to Nodal Dept. (WRD) in compliance to Hon’ble 

NGT order dated 01/06/2020 (point d):- 

 GPCB has submitted the following details to the nodal dept. (WRD 

Dept.) as asked and which are pertaining to SPCB vide letter dated 

05/06/2020 for further actions:  

 List of labs approved under E (P)Act, 1986 in Gujarat  

 List of Regional Offices of the Gujarat Pollution Control Board   

 Draft checklist for identification of Water Bodies based on information 

and baseline survey  

 Draft checklist for assessment of Water Quality of Ponds or Lakes 

contains parameters identified based on Designated Best Use Criteria  

 Monitoring and Analysis charges 
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 Sampling procedure and preservation methods 

 Water Resources Dept. vide its letter dated 16/06/2020 requested 

GPCB to accept samples of identified polluted water bodies 

(ponds/lakes) for the analysis. In line of action to this different RO of 

GPCB has accepted the samples and analysis of which is already 

started for the submission of the results at the earliest. Till date more 

than 400 samples have been received and analysed by different RO 

laboratories of GPCB. 

Hon’ble NGT vide order dated 18/11/20 disposed the matter & directed 

To designate nodal agency for restoration of water bodies 

 Narmada, Water Resources, Water Supply & Kalpsar Department is 

Nodal Agency. 

 The nodal agency to hold its first meeting under the oversight of the 

Chief Secretaries of the States/UTs not later than 31/01/21 to take stock 

of the situation and to plan further steps including directions to District 

Authorities for further course of action up to Panchayat levels, to evolve 

further monitoring mechanism and Grievance Redressal Mechanism. 

 To submit periodical reports on the action taken to CPCB & Ministry of 

Jal Shakti (MoJS) by February 2021 end.  

 Central Monitoring Committee (under MoJS) to monitor the steps for 

restoration of water bodies by all the states periodically. 1st CMC 

meeting was conducted on 30/03/2021 in the Hon’ble NGT matter O. A. 

No. 325/2015.  

 W.R.T the MoJS letter dated 11/12/20 the state is required to submit 

reliable data and details relating to water bodies in different districts 

/States  
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3. Compliance status of O.A. No: 673/2018 – Reg. Polluted 

River Stretches. 
 

 As per compliance of Direction 41(ix) 

 Point: C 

 Page number:30 to 37  

 

4. Compliance status of O.A. No: 148/2016 – Reg. utilization 

of treated wastewater. 
 

Directions:  

 As per the NGT order No. 148 of 2016 and CPCB letter, 

 All the states and union territories are directed to prepare and furnish the 

action plans for their respective states for utilization of treated sewage 

within 3 months. Such actions plan may be furnished to CPCB. 

 CPCB may review such action plans and issued appropriate direction in 

the matter and furnished report of compliance to the tribunal on or 

before April 30, 2019.  

Compliance: 

 State Government has prepared and published a policy for reuse of 

treated wastewater on 28/05/2018 (Annexure- VIII). 

 GWSSB submitted Action Plan for Gujarat State for Utilization of 

Treated Waste Water to the Chairman, Central Pollution Control Board 

vide letter No. PB/Urban cell/TWW/411, Dated: 22/08/2019 under 

intimation to the board. (Annexure: IX) 

 Board also submitted the same action plan to the Chairman CPCB vide 

letter no. GPCB/P-3-200/522840 dated: 27/09/2019 under intimation to 

Chief Secretary, Gujarat & Zonal Officer CPCB, Vadodara. (Annexure: 

X) 

 CPCB has examined action plan and gave comments. CPCB also 

requested that comments on action plan may consider and to submit 

revised action plan by 30/11/2019 vide letter no. File No. A-

14011/1/2019-Mon/7698, dated:07/10/2019. (Annexure: XI) 

 GWSSB has submitted revised action plan for Gujarat State for 

utilization of treated sewage to CPCB under intimation to this office vide 

letter no. PB/Urban Cell/TWW/Action Plan/630, dated: 29/11/2019. 

(Annexure: XII) 
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 At present Bhavnagar, Surat, Ahmedabad and Gandhinagar Municipal 

Corporation is using 15MLD,40MLD,48MLD and 10 MLD treated waste 

water respectively. 

 Charges to be taken for raw sewage and secondary treated waste water 

are notified by Narmada, Water Resources, water supply and Kalpsar 

Department on 07/02/2020. 

 Meeting was held on 31/08/2020 under the Chairmanship of Hon’ble 

minister of State power and NRE and minister of skill development and 

entrepreneurship to review utilization of treated sewage water in 

Thermal Power Plant. 

 Draft policy regarding the safe reuse of treated waste water is received 

from the Ministry of Jal Shakti. 

 Detailed information about operating STPs in Gujarat state has been 

communicated with ministry of Jal Shakti as asked by them. 
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5. Compliance status of O.A. No: 50/2018 – Reg. River Tapi 

Shuddhikaran 

 

Directions: 

 For the present matter, we direct constitution of a Committee comprising 

representatives of the Secretary, Irrigation Department of Gujarat, 

Gujarat State Pollution Control Board (GPCB), Secretary, Urban 

Development and Housing Department of Gujarat, the Collector, Surat 

and the Municipal Commissioner, Surat Municipal Corporation to review 

and coordinate the necessary measures. The Nodal agency will be the 

Surat Municipal Corporation for coordination and compliance. 

 The five-member Committee may hold its first meeting within two weeks. 

It may take up for consideration all the issues, including issue of 

demarcation of the river bed into blue line and red line. The Committee 

may invite public participation and undertake public education programs. 

The Committee may also consider the plan prepared by the Committee 

constituted by this Tribunal vide order dated 26/07/2018 in Manoj Mishra 

Vs. Union of India & Ors., Original Application 06/2012. Its plan is 

available on the website of the said Committee. 

  The applicant or any member of public will be at liberty to put forward 

their view point before the Committee. The Commissioner, Surat 

Municipal Corporation may make available complete set of relevant 

papers to the other members of the Committee. 

 The Committee may furnish its reports from time to time to this Tribunal 

by e-mail. First such report may be sent after three months, but on or 

before 30/06/2019 by e-mail at ngt.filing@gmail.com. 

 The Committee may also apprise the Chief Secretary for all the steps 

taken on or before 31/03/2019.  

Compliance: 

 As per order dated 25/02/2019, this matter is clubbed with O.A. 

606/2018 (Para-11) 

 Constitution of Committee comprising representative of: 

o Secretary - Irrigation Department, 

o Gujarat Pollution Control Board,  

o Secretary - Urban Development and Housing Department, 

o The Collector - Surat,   
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o Municipal Commissioner – Surat (Nodal Agency)  

 Subsequently nine meetings are held at Surat by SMC viz. On Dated: 

04/04/2019, 19/06/2019, 08/07/2019, 16/09/2019, 11/12/2019, 

17/03/2020, 11/09/2020, 12/01/2021 and 22/02/2021. 

 As per the order, website for Tapi Sudhikaran Yojana is developed - as 

Rejuvenation of Tapi by SMC tapirevival.suratmunicipal.org 

 All the Minutes of Meetings are uploaded on website. 

 GPCB has submitted the monthly analysis reports to the Committee for 

the period April-19 to Aug-19 which are also the part of the compliance 

report dated 11/10/2019 of the Committee. GPCB has also submitted 

the monthly analysis reports to the Committee for the period up to 

December-2020. 

 As per Hon’ble National Green Tribunal (WZ) in O.A. No. 50/2018 order 

dated 16/07/2020 a meeting was held under the Chairmanship of District 

Collector and District Magistrate, Surat on 27/08/2020 and Action Taken 

Report (ATR) was submitted to Hon’ NGT on 18/09/2020 by e-mail. 

 Two meetings were held on 12/10/2020 and 28/01/2021 at Head office 

Gandhinagar under the Chairman ship of Hon’ble retired Justice Shri B 

C Patel. 

   

As per Hon’ble NGT order dated 19/09/2019, substantial work have been 

undertaken: 

 Pollution abatement and conservation of Tapi River project  

 Identifying the actions initiated by the authorities. 

 Suggestion and observation of the Committee.  

 Against pollution abatement and conservation of Tapi river project, it has 

inter alia observed that total 50 sewage pumping station and 39 STP 

require to be constructed in the area of Surat Municipal Corporation, 

Surat Urban Development Authority and the State Government. It is 

stated that DPR in this respect had been submitted for which 

administrative approval and expenditure sanction has been received 

from national River Conservation Directorate, Ministry of Environment, 

MoEF&CC. 

 Activities identified and action initiated by the authorities indicates that 

tenders have been floated for various works which are presently at 

different stages. 
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 The untreated sewage being disposed of from the area within 

jurisdiction of Surat Urban Development Authority have been intercepted 

and diverted from Valak, Gadhpur and Varachha creeks by Surat 

Municipal Corporation and as a result approximately 135 MLD of 

untreated sewage entering into river Tapi has been stopped at the cost 

of Rs.41.57 Crores. 

 As a drive to stop untreated sewage entering in to river Tapi, more than 

1000 illegal drainage connections in the storm network have been 

identified and diverted its sewage into the regular drainage network in 

last 02 years within jurisdiction of Surat Municipal Corporation” 
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6. Compliance status of O.A. No: 593/2017 – Reg. setting 

up of and proper functioning of CETPs, ETPs & STPs 
 

i. Hon’ble Supreme Court Judgment dated 22/02/2017 [W.P. (C) No. 375 of 

2012: Paryavaran Suraksha Samiti & Ors. later on, referred to Hon’ble 

NGT, Delhi as O.A. No. 593 of 2017].  

ii. Main directives are as follow: 

A. All the Local Bodies and or the concerned departments of the State 

Government have to ensure 100% treatment of the generated sewage 

and respective States/UTs shall enforce the compensation regime, 

latest with effect from 01/04/2020. The States/UTs shall enforce 

recovery of compensation from 01/04/2020 from the defaulting local 

bodies. On failure of the States/UTs, the States/UTs themselves have 

to pay the requisite amount of compensation to be deposited with the 

CPCB for restoration of environment.  

B. SPCBs/PCCs shall ensure remedial action against noncompliant 

CETPs or individual industries in terms of not having ETPs/fully 

compliant ETPs or operating without consent or in violation of consent 

conditions. 

C. The CPCB needs to collate the available data base with regard to 

ETPs, CETPs, STPs, MSW facilities, Legacy Waste sites and prepare 

a river basin wise macro picture in terms of gaps and needed 

interventions. 

D. The Chief Secretaries of all the States/UTs may furnish their respective 

compliance reports on this subject also in O.A. No. 606/2018. 

o Corporations/Nagarpalika shall have to establish STP for domestic 

sewage for treatment before its disposal. (Time Limit- 28/02/2020 

which is extended up to 31/03/2021 vide order dated 06/12/2019 in OA 

673/2018) 

Compliance: 

i. Status of functional primary ETP 

 In State of Gujarat, total 40299 nos. of industries registered with 

State Pollution Control Board and out of which 14160 industries 

require functional primary ETP.  

 Total 13898 industries have provided functional primary ETP.  

 In Gujarat 262 Nos of industries found working without primary 

functional ETP.  

o Closure direction to industries: 186 
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o Notices issued to industries: 64 

o Action Under Process: 12 

 Action taken by the Board against the industries not complying with 

discharge norms. (January 2021 to March 2021) 

o Closure Direction under section 33-A of Water Act: 79 

o Notice under section 33-A of Water Act- 1974: 150 

ii. Status of CETPs in Gujarat 

o In State of Gujarat, there are currently 35 operational CETPs 

having hydraulic capacity of 767 MLD.  

o 21 CETPs are found complying with discharge norms whereas 14 

CETPs are not complying with discharge norms. (Marginally higher) 

o Gujarat Pollution Control Board has issued closure direction to no 

CETPs. 

o Board has levied bank guarantee of Rs. 370.3 Lacs from non-

complying CETPs.  

o Board has taken action plan comprising of the short term and long-

term measures for improvement of the performance of the each 

non complying CETP.  

o Investments of more than Rs. 310.4916 Cr. have been proposed for 

strengthening and augmentation of CETPs.  

o Three deep sea disposal pipelines for the discharge of treated 

effluent of CETPs as mentioned in Status of Action plans for 

Polluted River Stretches of the State.  

o Moreover, as a punitive action to the CETPs, the Board has levied 

Environmental damage compensation of Rs. 246.3 Lacs for non-

performance of CETPs.  

Up gradation and modification of CETP 

Sr.

No. 

Name of CETP non complying Cost to be 

incurred (Rs.) 

1 The Green Environment Services Co.Op. Society 

Ltd  

50.00 Cr. 

2 Naroda Enviro. Pvt. Ltd Naroda 14.00 Cr. 

3 Narol Textile Infrastructure & Enviro Management 

– Narol 

30.00 Cr. 

4 Narol Dyestuff Enviro Society – Narol 3.50 Cr. 

5 Odhav Enviro Pvt Ltd – Odhav 3.41 Cr. 

6 CETP of Pandesara Infrastructure Ltd 71.30 Cr. 

7 CETP of Sachin Infra Enviro Limited (SIEL) 60.28 Cr. 

7 CETP of Globe Enviro care Ltd 0.75 Cr. 

8 Vapi Green Enviro Limited (VGEL) 68.25 Cr. 
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9 CETP of Shri Dhareshwar GIDC Vistar 

Association 

0.30 Cr. 

10 Kalol GIDC Industries Association, CETP, Kalol 0.05 Cr. 

11 Narmada Clean tech  8.51 Cr. 

12. Nandesari Industrial Association (NIA), CETP 0.1416 Cr 

Total 310.4916 Cr. 

 

 

Status of STPs in Gujarat 

ULB 
Present 

Wastewater 
Generation  

Existing 
STPs 

Under 
Construction 

STPs  

STP 
Under 
Tender 
stage 

STP 
Under 

Planning  

Municipal Corp 
(8 nos) 

2900 
MLD 

48 STPs 
(3178 MLD) 

18 STPs 
(990 MLD) 

12 STPs 
(550MLD) 

Nagarpalikas 
(156 nos) 1011 

MLD 
30 STPs 

(472 MLD) 
84 STPs  

(641 MLD) 
57 STPs 

(445MLD) 
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7. Compliance status of O.A. No: 95/2018 – Reg. 

performance of Vapi CETP 

 

Directions: 

 The Committee shall make fresh calculation for Environmental 

Compensation to be levied based upon actual period of pollution during 

five years preceding 26/02/2018, the date on which this application was 

filed i.e. from 26/02/2013 till the date of calculation in addition to the 

treatment of pollutants and discharge as per environmental norms for 

ground pipeline network from industries to GIDC manhole/sump, quality 

& quantity monitoring SCADA system, upgradation of CETP, 

construction of STPs, management of MSW in the area. 

 Fresh report of the Committee may be furnished within two months by 

e-mail at ngt.filing@gmail.com. Any further submissions of the parties 

may be given to the Committee through CPCB. Hon. NGT also add a 

representative from MoEF&CC to the Committee for making the 

assessment. 

 GPCB shall furnish list of all the polluting units in addition to list of 44 

units earlier given and online data as may be necessary to determine 

damages for period from 13/02/2013 till date to the Committee and 

perform its duties as regulator in respect of CETP as well as all 

defaulting units by way of closure to stop polluting activities and 

prosecution for the violation of law which had already done to ensure 

that the CETP meets the norms and consent conditions to match its 

current capacity. The joint Committee may accordingly take appropriate 

further action in the matter and file a compliance report before the 

Tribunal before the next date (11/02/2020). 

 All vacant positions in the SPCBs/PCCs may be filled up at the within 

four months and the Chief Secretaries of the States/UTs may ensure 

that there is no embargo in doing so, so that effective steps for 

protection of environment can be taken. It is also necessary to direct 

that the laboratories established by the SPCBs/PCCs, at headquarters 

as well as regional centers, are duly recognized for purposed of 

enforcement of environmental laws. The concerned authorities may 

take further steps accordingly. The CPCB may compile a report and file 

before the next date. 
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Compliance:  

 

 Constituted committee by CPCB for restoration to assess the extent of 

damage and cost of restoration of the environment and individual 

accountability of CETP and polluting industrial units. 

 Committee has prepared report and submitted to Hon’ble NGT on 

dated 09/05/2019, findings as below 

o Cost of restoration comes about Rs. 751 crore for over ground 

pipeline network from industries to GIDC manhole/sump, quality & 

quantity monitoring SCADA system, upgradation of CETP, 

construction of STPs, management of MSW in the area. 

o The compensation amount of Rs. 4,43,99,827 (Rs. Four crore forty 

three lakh ninety nine thousand eight hundred twenty seven) was 

calculated and required to be paid by the respective defaulting 

industries for environmental compensation. 

 CETP, Vapi has paid Rs. 10 Cr. to the CPCB as an interim 

compensation.  

 Out of 36 industries, 34 industries have paid interim compensation to 

the CPCB as follows: 

Scale  Nos of 
Units  

Industries 
paid 
amount  

Industries 
not paid 
amount  

Total Rs. 
Cr.  
Required 
to be paid  

Total Rs. 
Cr. 
Amount 
paid  

Small  23 21 2 5.75 5.25 

Medium  8 8 0 4 4 

Large  5 5 0 5 5 

Total  36 34 2 14.75 14.25 

 Two industries, which have not paid compensation into CPCB- New 

Delhi, are at present under Closure Directions.  

 GPCB has submitted data to the Committee, from 13/02/2013 to till 

date as polluting industries, i.e. 226 units in addition to 44 units of 2018, 

considering the closure direction issued under environment laws.   

 Total industrial units are 270.  

 GPCB had issued the Closure direction to M/s Vapi Green Enviro 

Limited (VGEL), Vapi CETP under The Water (Prevention and Control 
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of Pollution) Act, 1974 with 15 days effect due to non-compliance of 

GPCB norms. 

 Board has imposed Environment Damage compensation of Rs. 25 

Lakhs to the CETP. 

 Further, CETP also submitted the Bank Guarantee of Rs. 50 Lakhs to 

the GPCB. 

 GPCB has issued a legal notice to Directors of CETP, Vapi for not 

achieving standards prescribed by GPCB for inlet and outlet norms. 

 Prosecution against 44 defaulting units have been launched in the court 

of law under Environment Protection Act.  

 As CETP, Vapi has submitted action plan and started the 

implementation, improving inlet and outlet norms and as constant watch 

is required, three months’ revocation issued for further verification and 

sampling, i.e. up to 22/03/2020. 

 Vapi Green Environment Ltd. to extend the discharge point through the 

pipeline and a diffuser system as suggested by NIO approximately 4.5 

Km downstream from existing discharge location of CETP, Vapi in the 

Damanganga estuary within a period of 18 months at their own cost. 

 Hon’ble Supreme Court has issued an order dated 15/04/2019 

regarding giving stay on order of Hon’ble NGT Order for the extension 

of pipeline.  

 Compliance Status of order dated 28/08/2019. 

 Committee has submitted Revised Report in context with the Hon’ble 

NGT Order dated 13/05/2019 and compensation of Rs. 25.36 Crore has 

been imposed on 256 industrial units and Rs. 92.36 Crore imposed on 

M/s. Vapi Green Enviro Limited (Vapi CETP).  

 No industrial unit and Vapi CETP have deposited compensation amount 

into CPCB- New Delhi. 

 Hearing in this matter in Hon’ble NGT was on 11/02/2020.  

 Vapi Industrial Association filed Appeal in Hon’ble Supreme Court on 

behalf of 191 members and Hon’ble Supreme court has passed an order 

dated 04/12/2019, that meanwhile there shall be a stay on impugned 

order. 

 Hence, no hearing carried out in Hon’ble NGT. 

 

 Hearing was held by Hon’ble NGT on 05/02/2021. 
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 Hon’ble NGT has given below direction to Chief Secretaries, CPCB, MOEF 

& CC, SPCBs, PCCs: 

Sr 

No 

Directions issued by Hon’ble NGT Action to be taken 

1 The Chief Secretaries of all States/UTs, in 

coordination with their respective Secretary 

Environment and Chairman State PCB/PCCs, 

need to forthwith study and address the 

issues emerging from the CPCB report, 

prepare and execute their respective action 

plans which will include filling up all vacant 

posts by competent persons and procuring 

the requisite equipment, including 

commissioning and upgradation of all 

laboratories and recognition under the EP 

Act, 1986. The CPCB may assist and monitor 

all the States for compliance of these 

directions. The steps in this regard be 

initiated and completed as far as possible 

within six months. In view of Section 33 of the 

NGT Act, 2010, where under the NGT Act 

has overriding powers over other statutes; 

any restriction placed by any administrative 

order will not stand in the way of carrying out 

this direction. 

 Filling up all vacant posts 

by competent persons  

 Procuring the requisite 

equipment, including 

commissioning and up 

gradation of all 

laboratories and 

recognition under the EP 

Act, 1986. 

 The steps in this regard 

be initiated and 

completed as far as 

possible within six months 

2 We direct the CPCB to prepare a format 

which may contain qualifications, minimum 

eligibility criteria, required experience for the 

key positions and the specifications of 

equipment. All States/UTs may act 

accordingly. 

 Prepare a format which 

may contain 

qualifications, minimum 

eligibility criteria, required 

experience for the key 

positions and the 

specifications of 

equipment. 

3 MoEF&CC and CPCB may design a 

mechanism for annual performance audit of 

all the State PCBs/PCCs. 

 Design a mechanism for 

annual performance audit 

of all the State 

PCBs/PCCs. 

4 It is suggested that if some of the State PCBs  Explore possibility of the 
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find it difficult to select/recruit suitable 

candidates, a designated Committee of the 

MoEF&CC and CPCB, in consultation with 

such State PCBs, may explore possibility of 

the central selection mechanism so that the 

talent pool so selected can be made available 

for posting at appropriate locations, where 

requirement is found to be otherwise difficult. 

A plan be prepared for continuous training of 

the incumbents at regional levels periodically. 

central selection 

mechanism so that the 

talent pool so selected 

can be made available for 

posting at appropriate 

locations, where 

Requirement is found to 

be otherwise difficult. 

 A plan be prepared for 

continuous training of the 

incumbents at regional 

levels periodically. 

5 In view of the findings in the report that at 

some places administrative manpower is 

more than technical manpower, such situation 

may be reviewed and remedied by the 

concerned States. 

 Administrative manpower 

is more than technical 

manpower; such situation 

may be reviewed and 

remedied by the 

concerned States. 

6 The observations that the work of regulators 

should be fulltime for the incumbents 

appointed applies to all key positions, 

including Chairman/Member Secretary and 

Regional Officers, Engineers, Scientists of 

PCBs/PCCs. Such incumbent may not be 

given any other additional charge. Only 

exception can be in States where there are 

no significant environmental issues so as to 

provide the incumbents fulltime work. Such 

States may seek exemption in respect of this 

direction from CPCB, giving relevant 

information justifying such exemption. 

 Work of regulators should 

be fulltime for the 

incumbents appointed 

applies to all key 

positions, including 

Chairman/Member 

Secretary and Regional 

Officers, Engineers, 

Scientists of PCBs/PCCs. 

Such incumbent may not 

be given any other 

additional charge. 

7 CPCB and State PCBs/PCCs, as directed 

earlier, may utilize EC funds on laboratory set 

up/upgradation, and on the mentioned areas 

in the report as well as on approved District 

Environment Plans. No approval of 

Central/State Government will be necessary 

in this regard in view of section 33 of the NGT 

Act, supra. 

 Utilize EC funds on 

laboratory setup/ 

upgradation, and on the 

mentioned areas in the 

report as well as on 

approved District 

Environment Plans. 
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8 Consistent with Digital India initiatives, 

MoEF&CC/MoJS/CPCB may consider setting 

up and periodically updating National 

Environment Data Grid (NEDG) linked to the 

State Environment Data Grids (SEDGs) 

DEDGs and further linked to available portals 

like online air/water quality, Sameer and other 

monitoring stations to facilitate analysis, 

research and planning on the subject. It 

may be further interlinked to initiatives like 

NMCG/Swachchh Bharat/Jal Jeevan Mission. 

 Setting up and 

periodically updating 

National Environment 

Data Grid (NEDG) linked 

to the State Environment 

Data Grids (SEDGs) 

DEDGs. 

 Further linked to available 

portals like online 

air/water quality, Sameer 

and other monitoring 

stations to facilitate 

analysis, research and 

planning on the subject. 

9 To assess the extent of monetary loss caused 

to the 

environment on account of violation of 

environmental norms by failure to 

scientifically manage waste, violating 

Water/Air/EP/Forest (Conservation) Acts and 

other specified Acts for fixing accountability, 

for improving efficiency and better 

enforcement of ‘Polluter Pays’ principle. 

 To assess the extent of 

monetary loss caused to 

the environment on 

account of violation of 

environmental norms by 

failure. 

 Improving efficiency and 

better enforcement of 

‘Polluter Pays’ principle. 

10 To monitor the extent of carrying capacity for 

particular activities at different locations for 

planning suitability of siting of particular 

activities for giving effect to ‘Precautionary’ 

and ‘Sustainable Development’ principles 

 To monitor the extent of 

carrying capacity for 

particular activities at 

different locations for 

planning suitability of 

siting of particular 

activities for giving effect 

to ‘Precautionary’ and 

‘Sustainable 

Development’ principles 

 

 The matter is pending in Hon’ble Supreme Court, and next hearing will be 

held in Hon’ble Supreme Court.  



Page 68 of 77 
 

8. Compliance status of O.A. No: 681/2018 – Reg. Non-

attainment city- Air Pollution 

 As per compliance of Direction 41(ix): 

 Point: d 

 Page Number: 38 to 42. 

 

9. Compliance status of O.A. No: 681/2018- Reg. Noise 

Pollution 
 

Directions: 

 Training of regulatory machinery and identifying and notifying 

accountable officers and preparing action plan and monitoring 

mechanism. 

 Awareness, particularly among students through Education Department 

and involvement of Resident Welfare Associations (RWAs), social and 

religious institutions and volunteers.  

 Prosecution of violators, seizer of equipment and recovery of 

compensation from violators.  

 Requiring installation of noise, measurement meters by those using 

equipment capable of producing noise higher than the prescribed limit. 

 The State PCBs may undertake noise level monitoring in conjunction 

with the Police Department and take remedial action.  

 The Police Departments of all the States/UTs may obtain the noise 

monitoring devices within a period of three months and specification of 

such devices may be finalized in consultation with the respective State 

PCBs/Pollution Control Committees (PCCs).  

 The Police Department of all the State/UTs may also train their staff 

regarding the use of such devices and develop a robust protocol for 

taking appropriate action against the defaulters.  

 The CPCB may explore the possibility in consultation with the leading 

manufacturers of public address systems and other manufacturers of 

such instruments, to manufacture such equipments wherein the noise 

meters with data loggers are fitted therein so that as and when the 

prescribed parameters are violated, the same gets recorded and 

retrieved by the regulators for fixing the responsibility on the violators.  
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 The Chief Secretary may finalize action plans in this regard within three 

months and submit the same to CPCB. CPCB may give its report by 

July 15, 2019. 

Compliance: 

 Action plan finalized by Chief Secretary for the compliance of Hon’ble NGT 

orders in O.A. No. 681/2018 regarding Noise Pollution is already submitted 

to CPCB on 28/02/2020. (Annexure: XIII) 

 In consultation with Police department, Board has constituted a joint 

enforcement team of 56 deputy Superintendent of Police and GPCB 

officials in Gujarat state for carrying out Noise Monitoring and enforcement 

with reference to the Hon’ble NGT order in O.A. No- 681/2018. (Annexure: 

XIV) 

 At initial level all Regional offices of Gujarat Pollution Control board have 

given training regarding use of noise level monitoring device to @241 police 

staff in Gujarat state.  

 Board has again organized a training program in four major cities like 

Ahmedabad, Rajkot, Vadodara & Surat to train designated 56 DY SP of 

Gujarat as per the list received from Police department, Gandhinagar. 

(Annexure: XV) 

 In the training programs total 31 police officers (Dysp/ ACP/PI) were remain 

present. (Annexure: XVI) 

 Police department has also given training to 15 Dy.SP on dated: 

23/03/2020. (Annexure: XVII) 

 Office of the DG&IGP, Gandhinagar has submitted Protocol on Noise level 

monitoring and enforcement to curb Noise Pollution vide E-mail dated: 

04/06/2020. (Annexure: XVIII) 

 Board invited Technical & financial proposal to carry out Noise Mapping, 

Identification for Hot spot having violation of prescribed norms and 

mitigation plan to ensure compliance of Noise Pollution (Regulation and 

Control) Rules, 2000 from CSIR-NEERI, NPL & CRRI. (Annexure- XIX). 

 Board has constituted the Committee for evaluation of Technical & 

Financial proposal for Noise Mapping, Identifying Hot Spots having violation 

of prescribed norms and mitigation plan to ensure compliance of noise 

pollution (Regulation & control) Rules, 2000 in the Gujarat. (Annexure- XX). 

 Committee meeting was held on 28/02/2020 for evaluation of technical 

proposal of NEERI and CRRI.  
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  CRRI & NEERI were present in Committee meeting with their technical 

proposal. Presentation of each agency was evaluated by Committee. 

Committee decided to remind NPL for submission of financial and technical 

evaluation and to ask to CRRI for more details.  

 Further information is asked from CRRI & again reminded to NPL to submit 

the proposal. (Annexure –XXI). Awaiting for reply from the CRRI and NPL. 

Thus, Process for finalization of agency for Noise Mapping, Identifying Hot 

Spots having violation of prescribed norms and mitigation plan is under 

process. 

 Notification for Gujarat state for installation of Noise limiter in all sound 

system /Public address system for control of Noise Pollution is published on 

December 3, 2019. (Annexure: XXII). 

 Concerned departments like Home Department, Collectors, Police 

Commissioner, Superintendent of Police, Municipal Commissioner, CPCB, 

Commissioner of Municipality (Administration), Regional Commissioner of 

Municipality, 56 Dy. SP of Gujarat was given copy of the notification vide 

letter no GPCB/LGL: NGT: GEN: 115(3)/550560 dated: 06/01/2020 for 

information and further necessary action. (Annexure: XXIII). 

 Other training was arranged by police department for new/transferred 

Dy.S.P. under intimation to GPCB on 28/09/2020. 

 All GPCB R.O.s are intimated for implementation of circulated approved 

SOP and send report to H.O. every 3 months in coordination with Police 

department. 

 A list of Authorities by State Govt/UT for implementation of Noise Pollution 

(Regulation and Control), Rules 2002 as notified by Gujarat Pollution 

Control Board in prescribed format is sent to CPCB so as to update CPCB 

portal for reference of all stakeholders.  

 Detailed technical evaluation (about Grid size, no of samples, frequency of 

sampling, details of devices to be used, mitigation plan, type of model and 

software to be used, accuracy and validation features and contour 

mapping) of proposals regarding Noise mapping and hot spots Identification 

are being evaluated by the Committee to execute the action plan.  

 

10. Compliance status of O.A. No: 1038/2018 – CEPI 

 As per compliance of Direction 41(ix): 

 Point: e 

 Page number: 43 to 48 
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11. Compliance status of O.A. No: 710/2017 – Bio Medical 

Waste 

 As per the compliance of Direction 41(i) 

 Point: 1(c) 

 Page number: 19 and 20 

 

12. Compliance status of O. A. No. 360/2018 Shree Nath 

Sharma Vs. Union of India & Ors. 

Directions: 

 To facilitate preparation of such District Environment Plan, it will be 

appropriate that CPCB prepares a Model/Models and places the same 

on its website which may be adopted with suitable changes as per 

local requirements for all Districts in the country and monitored by the 

Chief Secretaries with reports to the Tribunal in O.A. No. 606/2018. 

 The Department of Environment of all States and Union Territories 

may collect such District Environment Plans of their respective States 

and finalize the ‘State Environment Plan’ covering the specific thematic 

areas referred in Para-7 including information as contained in Para-8 

and template of Model/Models District Environment Plan provided by 

the CPCB. The action for preparation of State’s Environment Plan shall 

be monitored by the respective Chief Secretaries of States and 

Administration of UTs. Let this action be completed by 15/12/2019 and 

compliance be reported to the Tribunal by 31/12/2019.  

 Based on States and UTs Environment Plans, MoEF&CC and CPCB 

shall prepare country’s Environment Plan accordingly. Let the 

Secretary, MoEF&CC and Chairman, CPCB steer the preparation of 

country’s Environment Plan. Let their action be completed by 

31/01/2020 and compliance be reported to the Tribunal by 15/02/2020. 

Compliance:  

 GPCB has requested all District Magistrates to constitute Committee 

and to prepare District Environment Plans vide letter dated 14/08/2019. 

(Annexure-IV).  

 District Environment Committee in all 33 Districts have been 

constituted and meetings have been conducted. 

 District Environment Plans for all 33districts have been prepared. 

 Narmada District has been selected as model district by CPCB and 

District Magistrate has submitted details in CPCB on 20/10/2020. 
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 In pursuance of order of Hon. Tribunal dated 29/01/2021, Hon. Justice 

Shri B.C. Patel had reviewed District Environment Plan for Ahmadabad 

District on 5/02/2021 & instructed to submit current status, which was 

reviewed on 09/03/2021 and decided to convene meeting with all 

District Magistrates of the state.  

 A meeting with all District Magistrates under Chairmanship of Hon. 

Justice Shri B.C. Patel was conducted on 20/03/2021 & reviewed 

status of District Environment Plan of all districts. As instructed by Hon. 

Justice Shri B.C. Patel updation of all District Environment Plan in line 

with Ahmedabad District Environment Plan is under progress. 
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13.Compliance status of O.A. No: 804/2017 Shri Rajiv 

Narayan & Anr V/s Union of India & Ors (Related to 

Hazardous and Other Wastes Rules-2016). 

 

Directions: 

The States/UTs, CPCB/SPCBs/PCCs, the Central Board of Indirect Taxes and 

Customs (CBIC), the Port Authorities, the DGFT, the MoEF&CC, the Ministry 

of Shipping, Ministry of Labour and Employment and the Department of 

Labour of all the concerned States/UTs may take necessary steps in terms of 

the recommendations of the Committee within the timelines specified. If there 

is any default, the Tribunal may consider requiring environmental 

compensation to be paid by the defaulting parties. While doing so following 

specific steps may be ensured: 

i. Hazardous waste inventory be updated and verified by way of test checks to 

ensure that the same is credible, reliable and robust in terms of contents and 

scope, as already recommended in the interim report of the Monitoring 

Committee dated 29/01/2019 which was accepted by the Tribunal on 

12/04/2019. 

ii. Since it has been reported that State Boards/PCCs of Dadra & Nagar 

Haveli, Haryana, Daman & Diu, Manipur, Lakshadweep and Nagaland have 

not furnished the relevant data, the said States/UTs may furnish the data 

within one month to the CPCB, failing which they will be liable to pay a sum 

of Rs, 1 lakh per month with effect from 01/10/2019. 

iii. As already directed, all the States which have not set up TSDF may do so 

and the States which fail to set up the same up to 31/03/2020, will be liable 

to pay environmental compensation of Rs. 10 lakh per month. However, with 

regard to States which may be categorized as small States, having regard to 

the quantum and nature of generation of hazardous waste, the liability to 

pay compensation will start from 01/01/2021. The categorization based on 

threshold limit of generation of hazardous waste be made by the CPCB 

within one month from today and placed on its website. 

iv. 126 sites which have already been identified as contaminated may be 

cleared of the hazardous waste within six months so that remediation 

process may start. The remediation work may start at the 55 sites for which 

DPRs have been completed within the timelines specified in the DPRs. For 

the remaining 71 sites, DPRs may be completed expeditiously but not later 

than one year and thereafter remediation may be done as per the timelines 

in the DPRs. 
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v. Failure to remove the waste from the 126 identified sites, will result in 

environmental compensation to be paid at the rate of Rs. 10 lakhs per site 

from 01/04/2020 by the concerned SPCBs/PCCs to the CPCB. Same rate 

will apply in respect of such of the 195 sites as are identified as 

contaminated with effect from 01/01/2021.  

vi. With regard to 195 probable contaminated sites, the assessment may be 

completed within six months and thereafter the waste may be removed 

within next six-month form sites cleared by the CPCB to be contaminated. 

vii. The clearance of site by way of disposal or transfer should be strictly as per 

the HOWM Rules, to be monitored by the CPCB. The cost of removal of 

waste may be first paid out of the environment funds/consent funds 

available with the State PCBs/PCCs and thereafter recovered from the 

persons concerned. 

viii. Whenever any difficulty arises, the CPCB may, on being so satisfied, 

allocate funds from environment funds available with it, which may 

thereafter be recovered from the concerned defaulters.  

ix. The recommendations of the CPCB with regard to the compensation 

regime on the subject may be adopted, subject to further consideration of 

orders. 

x. The CPCB may oversee the compliance of these directions compile data 

from all quarters and furnish an interim compliance report before 15/04/2020 

by email at judicial.ngt@ gov.in. 

Compliance: 

 CPCB, Delhi has constituted “Monitoring Committee” as per Hon'ble NGT 

directions.  

 Based on the Monitoring Committee Final report submission the CPCB, 

Delhi has prepared the portal on e-samiksha for submission of compliance 

of monitoring indicators wrt H&OW Rules-2016 

 Submission of compliance of monitoring indicators wrt H&OW Rules-2016 

of 2019-2020 are submitted to CPCB, Delhi as mentioned below:  

1. For Year 2019-2020: 

o First quarter: 15/07/2019 

o Second quarter: 23/10/2019 

o Third quarter: 24/01/2020 

o Fourth quarter: 17/03/2020 

2. For Year 2019-2020: 
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o April-September 2020 (1st and 2nd quarter) report submitted to CPCB 

dated 19/10/2020. 

 Hazardous waste Inventory: Board has submitted annual inventory for the 

year 2017-18 and 2018-19 to CPCB, Delhi. About 8500 annual returns 

have been received till 28/10/2020 for inventory of year 2019-20 is under 

progress. The annual inventory report has been submitted to CPCB, Delhi 

dated 08/12/2020. Also, for strengthening of Hazardous Waste Inventory, 

Board has re-engineered the online manifest system which is a closed loop 

system.  

 Status of TSDF sites in Gujarat: Gujarat is having 7 operational nos. of 

Common TSDFs with total capacity of 47.10 Lac MT. 

 Further 6 new TSDFs with total capacity of 63.25 Lac MT are at different 

stages of development.  

 In addition to that, State is having 11 Nos of Captive (industrial private use) 

TSDFs with total capacity of 45.34 Lac MT out of which remaining capacity 

as on December-2020 is 12.41 Lac MT. 

 Status related to Contaminated Sites:  

All 23 contaminated sites have been inspected and site investigation report 

along with analysis report in prescribed format for 15 sites is submitted to 

CPCB vide letter dated 27/10/2020. Out of which 14 sites have been 

recommended to remove from the contaminated site list based on the site 

investigation reports. For 6 sites, site investigation is carried out and report 

will be submitted to CPCB after receipt of analysis report. For remaining 

two sites in one site remediation activities already started and for the other 

site based on site assessment –I report, unit is asked to submit preliminary 

assessment report-II and time bound remediation plan. The summary is as 

below: 

o Total sites: 23 nos. 

o Site declared as non-contaminated by CPCB: 01 nos. 

o Site recommended to remove from list: 14 nos. 

o Detailed investigation finished- Analysis report awaited: 06 nos. 

o Remediation started/going on: 2 nos. 

 Matter is disposed by Hon'ble NGT, Delhi. 
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14. Compliance status of O.A. No: 512/2018 Shri Shailesh 

Singh V/s State of UP & Ors (Related to E-Waste Rules-

2016). 

Directions: 

CPCB had reproduced an action plan in respect of checking of informal 

trading, dismantling & recycling of e-waste, collection & disposal of e- 

waste, governance frame work for monitoring compliance, capacity 

building at district/State/CPCB level, IEC plan and system of 

enforcement. The SPCBs/PCCs are directed by the Hon’ble NGT vide 

order dated 02/09/2019 to take following necessary action which is to be 

reviewed quarterly by the CPCB: 

i. Checking of informal trading, dismantling, and recycling of waste. 

ii. Facilitate collection and disposal of e- waste. 

iii. Governance frame work for monitoring compliance. 

iv. Capacity building at district/State/CPCB level. 

v. IEC plan be firmed up and executed. 

vi. Strengthen system of enforcement. 

Compliance: 

 CPCB, Delhi has framed online portal for submission of quarterly progress 

report of recommendations made by Monitoring Committee 

 Quarterly progress report of action points as mentioned in NGT order 

dated: 12/02/2019 of all the four quarter are submitted to CPCB, Delhi as 

mentioned below: 

1. For Year 2019-2020 

o First quarter: 06/06/2019 

o Second Quarter: 18/11/2019  

o Third Quarter: 27/01/2020  

o Fourth Quarter: 18/06/2020 

2. For the Year 2020-21 

o April-September 2020 (1st and 2nd quarter): 12/10/2020 

 Inventorisation of e-waste generation: Board had appointed Gujarat 

Environment Management Institute (GEMI) to carry out the Inventorisation 

of e- waste generation in the State. GEMI has submitted the report to Board 

in March-2020, which is submitted to CPCB vide letter dated: 12/10/2020. 

 Identification of Producers who have not obtained EPR Authorization: 

Board has published Public notice one in local language and another in 

English for awareness regarding Extended Producer Responsibility and for 
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obtaining EPR authorization of Producers who have not obtained EPR 

authorization.  

 Verification of systems provided and e-waste collected by producers: Board 

has carried out inspection of all EPR authorized Producers and inspection 

report is submitted to CPCB, Delhi in the quarterly report. Also, the 

verification of quantity of e-waste collected by producers is verified during 

the inspection carried out by the Board. 

 Verification of facilities of dismantlers and recyclers: Board has carried out 

inspection of all the dismantlers /recyclers in the State and inspection report 

is submitted to CPCB, Delhi in the quarterly report. 

 Checking of informal trading, dismantling, and recycling of waste: District 

Level Environment Management Committee is constituted at district level 

for enforcement of E-waste (M) Rules-2016 wrt issues related to prevention 

of illegal units and to channelization of e-waste to authorized dismantler/ 

recyclers. Also, Regional Office staff is again instructed to carry out survey 

in their respective jurisdiction regarding the same and take actions against 

the same. 

 Governance frame work for monitoring compliance: Review of monitoring 

compliance related to e-waste Rules-2016 is integrated in the scope of 

State Level Environmental Management Committee (EMC) (in matter 

Hon’ble NGT matter OA no: 606/2018) constituted by Govt. of Gujarat. 

 Capacity Building/ IEC Plan: Board has published Public notice for 

awareness regarding better implementation of E-waste (Management) 

Rules-2016 and its amendment, organized several workshops/ seminars/ 

training program for the stakeholders, issued letter to FICCI and industrial 

association to include articles/ conduct  

 workshop/ seminars/ training program for creating awareness of E- waste 

rules.  

 E-waste collection drive and awareness program was conducted by 

Regional Officer, Gandhinagar in association with NGO, M/s. Nisarg 

Community Centre, Gandhinagar. The drive in month of September 2020 

was carried out for collection of e-waste. About 2 MT e-waste was 

channelized to registered recyclers. 

 Board had actively participated in the webinar for stakeholder’s 

sensitization arranged by M/s. E. Coli waste management at Ahmedabad. 

 Matter is disposed by Hon'ble NGT, Delhi 

******************************* 



Information on SWM for quarter ending March – 2021-Gujarat    

S.N.    Questions  Remarks     

1   Numbers of ULBs   164    

2   Over all waste management status in 
States/UTs 

     

a   Quantity of MSW generated  (TPD)  9567    

b   Quantity of MSW collected  (TPD)  9567    

c   Quantity of MSW segregated & 
transported (TPD)  

8610.3    

d   Quantity of MSW processed (TPD)  8514.63    

e   Quantity of MSW disposed in secured 
land fill site  (TPD)  

1052.37    

f   Gap in Solid  Waste Management UTs 
(TPD)  [ 1(a)- I(d)- 1( e) ] 

0    

g    Solid Waste Management Plan     

3   Waste Collection  Existing  Target  Gap Timeframe 

a    ULBs  in which waste door-to-door 
collection is implemented(No.)  

164 164 0   

b   ULBs in which segregation of waste is 
implemented (No.)   

148 164 16  

c   ULBs in which transportation of 
segregated waste is implemented (No.)  

148 164 16  

4   Waste Processing          

a   Material Recovery facilities          

(i)  Total Capacity  (TPD)  3901.5       

(ii)  Number 203       

(iii)  Number of ULBs covered  160       

b   Recycling          

(i)  Total Capacity  (TPD)          

(ii)  Number         

(iii)  Number of ULBs covered          

c   Composting          

(i)  Total Capacity  (TPD)  6106.59       



(ii)  Number 593       

(iii)  Number of ULBs covered  150       

d   Biomethanation          

(i)  Total Capacity  (TPD)  148.3       

(ii)  Number 34       

(iii)  Number of ULBs covered  7       

e   RDF          

  (i)  Total Capacity  (TPD)  1020       

  (ii)  Number 5       

  (iii)  Number of ULBs covered  5       

f   Waste to Energy Plants         

(i)  Total Capacity  (TPD)  5500       

(ii)  Number 7       

(iii)  Number of ULBs covered  6 work in progress 

4   Waste Disposal         

a    Landfill         

(i)  Total Capacity  (T)  3660319       

(ii)  Number 11       

(iii)  Number of ULBs covered  39       

5   Legacy Waste management       

a   Number of dumpsites  ( No.)  164    

b   Quantity of Waste dumped at 
dumpsites ( Tons)  

101.18 lakhs    

c   Number of dumpsites cleared (No.  16    

d   Number of dumpsites in which bio-
mining has commenced ( No.)  

2    

e   Time frame for clearing all dumpsites  MC - 15 
Months, NP - 
09 Months 

   

6   Other Information       

a   Information regarding development of 
model towns/cities/villages  

Annexure-1    

b   Creation of Environmental cell   NA    



c   Standardization of rates for 
procurement of services/equipment (to 
do away with the tendering process) 
required for solid waste management  

     

       

Improvements Since Last Hearing  

    Item Present Status Status at the 
time 
of last hearing 

Whether 
directed 
timelines have 
been 
adhered or not ? 

 

1   Door-to-door collection (%) 100 100    

2   Source segregation of waste  (%) 90 75 Yes  

3   Waste Processing (TPD) 8514.63 7528 Yes  

4    Dumpsites capped (No.) 1 1    

5   Dumpsites Bio-remediated/Bio mining 
(No.) 

15 1 Yes  
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 Gujarat State Urban Solid Waste Management 

and Sanitation Policy-2018 

 

Government of Gujarat 

Urban Development & Urban Housing Department 

G.R.No. SBM/132018/2844/Th-1 

Sachivalaya, Gandhinagar 

Date: 31/7/2018 

 

Read: 1. Notification of Ministry of Environment, Forest and Climate Change dated 

8th April 2016 

 2. Proposal received from Mission Director, Swatch Bharat Mission (Urban) 

Gandhinagar on  28/6/2018 on their single file 

 

Preface 

The Government of Gujarat announced the Mahatma Gandhi Swachhata Mission (MGSM), later renamed 

as Swachh Bharat Mission (Urban), Gujarat (SBM (U), Gujarat) in Feb 2014 with a view of achieving 

ndia also launched the Swachh Bharat 

Mission (SBM) with a similar vision.  

The Sustainable Development Goals that build upon the Millennium Development Goals have laid down 

17 Sustainable Development Goals (SDG) and 169 targets to be achieved by the year 2030. Universal 

access to clean water and sanitation is one of these goals and aims to ensure universal access to safe and 

affordable drinking water by 2030 by investing in adequate infrastructure, provision of sanitation facilities 

and encourage hygiene at every level.  

The Government of Gujarat has drafted the state urban solid waste management and sanitation policy as 

per the framework of National Urban Sanitation Policy and Solid Waste Management Rules-2016 of 

Government of India. The policy document defines the goals , the guiding principles and strategy on 

which the policy is based and that need to be followed by the state government and urban local bodies for 

achieving each goal of the policy. 

To ensure that the ideas of each of the stakeholders is incorporated in the policy document, the document 

was shared internally with Gujarat Urban Development Mission (GUDM), Gujarat Urban Development 

Company Ltd. (GUDC), Gujarat Water Supply and Sewerage Board (GWSSB), Gujarat Municipal 

Finance Board (GMFB) and Gujarat Pollution Control Board (GPCB).  The suggestions received from 

these agencies were incorporated in the policy document. To incorporate the views of other non-



government organizations, experts and academicians, a round table meeting was conducted in 

collaboration with SBM (U), Gujarat. The participants were called from several municipal corporations, 

municipalities, and institutes/organizations like Environmental Sanitation Institute (ESI), Centre for 

(SEWA) and Centre for Environment Education (CEE) and the process was facilitated by Urban 

Management Centre (UMC). This policy has also been reviewed by the State Level Advisory Body 

(SLAB) constituted under the rule 23 of Solid Waste Management Rules 2016 of GoI. . The policy was 

finalized after consultation with these stakeholders, thus ensuring that the views of all find place in the 

document. 

PREAMBLE:  

 

VISION:  

 

to transform Urban India into community 

driven, totally sanitized, healthy and livable cities and towns

Policy, the State of Gujarat endeavors 

. 

 

1. The Solid Waste Management Rules-2016 had been notified and published by GoI on 8/4/2016, 

and as per the rule 2 of the said rules of GoI. These rules apply to every urban local body, 

outgrowths in urban agglomerations, census towns as declared by the Register General and 

Census Commissioner of India, notified areas, notified industrial townships, areas under the 

control of Indian Railways, airports, airbases, Ports and harbors, defense establishments, special 

economic zones, State and Central government organizations, places of pilgrims, religious and 

historical importance as may be notified by respective State government from time to time and to 

every domestic, institutional, commercial and any other nonresidential solid waste generator 

situated in the areas except industrial waste, hazardous waste, hazardous chemicals, bio medical 

wastes, e-waste, lead acid batteries and radio-active waste, that are covered under separate rules 

framed under the Environment (Protection) Act 1986. 

 

1.1 It is provided in the rule 11 of solid Waste Management Rules, 2016 that , the Secretary, Urban 

Development Department in the State through the Commissioner or Director of Municipal 

Administration or Director of Local bodies shall prepare a state policy and solid waste 

management strategy for the state in consultation with stake holders including representative of 

waste pickers, self-help group and similar groups working in the field waste management 



consistent with these rules, national policy on solid waste management and national urban 

sanitation policy of the ministry of urban development.  

 

1.2 Under the rule (15) of the Solid Waste Management Rules, 2016 the local authorities and 

Panchayats of census towns and urban agglomerations shall prepare a solid waste management 

plan as per state policy and strategy on solid waste management within six months form the date 

of state policy and submit a copy to respective departments of State Government or agency 

authorized by State Government.  

 
 

1.3 Objectives:  

The State Government is committed for- all cities and towns become clean, 100% cleaning takes 

place in all the towns and cities, door to door waste collection, collection and transportation of 

solid and liquid waste, its scientific disposal, considering waste is just not waste but it is a 

resource and using solid waste to get green energy; and recycle and reuse of drainage water.

In order to realize this vision of the Government of Gujarat, the following ten goals have been 

laid down. Each of these goals highlights an aspect to be achieved in the urban sanitation sector 

and lays down strategies and guidelines for urban local bodies to follow: 

100% segregation of residential and commercial waste at source along with storage of 

the segregated waste 

100% collection of C&D waste at source along with storage of the segregated waste 

100% door to door collection of municipal solid waste from all properties including 

industrial units outside designated industrial estates 

100% transportation of C&D waste from all properties including industrial units outside 

industrial estates 

100% waste treatment and/or processing 

 100% decentralized processing of biodegradable waste at neighborhood/  ward/zone

level 

100% recycling and/ or processing of non-bio-degradable waste 

100% waste processing and recycling/reuse of C&D waste 

100% centralized or decentralized processing of C&D waste at neighborhood/ward/zone 

level/authorized location 

 100% recycling of C&D waste 

 

 



RESOLUTION: - 

Therefore, after careful consideration Government of Gujarat hereby makes and publishes 

the Gujarat State Solid Waste Management and Sanitation Policy as follows   

1 Title 

This policy may be called the Gujarat State Urban Solid Waste Management and Sanitation 

Policy. 

2. Need for the Gujarat State Urban Solid Waste Management and Sanitation Policy 

With this backdrop, this policy aims to serve as a governing and guiding document to urban local 

bodies and line departments to prepare and implement their city solid waste management 

strategies/ plans, sanitation plans, service level improvement plans, and achieve the goals under 

the SBM (U), Gujarat. 

3.  

Sanitation is defined by the Ministry of Urban Development (MoUD) in the National Urban 

confinement, treatment, disposal and associated hygiene-  The Gujarat State 

adopts a wider definition of Sanitation as the safe management of human excreta (urine and 

feces), solid waste generated in all areas within jurisdiction of urban local bodies including 

industrial areas outside GIDC areas. It includes the safe management at each stage  

containment, collection, transport/ conveyance, treatment, disposal and reuse at each stage of the 

value chain  

4. Definitions: 

4.1    In this policy unless the context otherwise requires, (1) / Agent/Contractor/Service 

provider means any entity/person appointed or authorized by the Municipal Commissioner / Chief 

Officer to act on behalf of the Urban Local Body, for discharge of duties or functions such as 

collection of waste, collection of charges/taxes/rates, segregation, treatment, disposal etc.  

 Community means a group of interacting people, living in some proximity (i.e., in space, 

time or relationship). It refers to a social unit larger than a household that shares common 

values and has social cohesion. (Source: Chapter 2, Draft Public Health Bye laws for Urban 

local bodies/Municipalities of Gujarat State, 2015) 

 Community toilets mean a shared facility provided by and for a group of residents or an 

entire settlement. Community toilet blocks are used primarily in low-income and/or informal 

settlements/slums where space and/ or land are constraints in providing a household toilet. 

These are for more or less fixed user group. Operation and maintenance of community toilet 

block rests with the ULB or its appointed contractor.  

 Grey water/ Sullage: Waste water generated in kitchen, bathroom and laundry.  



 Individual toilet means a toilet which is available within the premises of a household. 

Operation and maintenance of individual toilet rests with the beneficiary.  

 Industries mean small and medium size generators of waste that are within the jurisdiction of 

the ULB and not part of any industrial estate. 

 Insanitary latrine means a latrine which requires human excreta to be cleaned or otherwise 

handled manually, either in-situ or an open drain or pit into which the excreta is discharged or 

flushed out before the excreta fully decomposes in such manner as may be prescribed.  

 Manual Scavenging is 

or handling human feces or manually cleaning sewer-lines/man-  

 On-site sanitation: It is underground waste collection system which is used in the absence of 

piped sewer system. When the wastes are collected, treated and disposed of at the point of 

generation, it is called an on-site system like pit latrines and septic tank systems.  

 Open defecation means the practice whereby people go out in fields, bushes, forest, open 

bodies of water or other open spaces rather than using the toilet. 

 Open Defecation Free (ODF)cities are where all urban dwellers have access to and use safe 

and hygienic sanitation facilities and arrangements so that no one defecates in the open.  

 Public place includes any road, arch road, viaduct, lane, footway, alley or passage, highway, 

causeway, bridge, square alley or passage whether a thoroughfare or not over which the 

public have a rite of passage, and such places to which the public has access such parks, 

garden, recreation grounds, playgrounds, beaches, water bodies, water courses, public plazas 

and promenades, government and municipal buildings, public hospitals, markets, slaughter 

houses, courts, etc. 

Public Toilet means toilets meant for floating population/ general public in places such as 

markets/transit nodes/ tourist places/ office complexes and other public areas with a high 

number of footfalls. Operation and maintenance of public toilets rests with the ULB or its 

appointed contractor.  

 Sanitation Value Chain 

Sanitation is not just about building toilets and consists of a series of steps, which are: 

1. Capture 

2. Storage 

3. Transportation 

4. Treatment 

5. Reuse or disposal 

Waste must be captured and stored so that it does not come in touch with people or contaminate 

the local environment. In densely populated urban areas, waste must be extracted, transported, 

treated and disposed-off safely. 



 Septage: In cases where underground sewage line is absent and toilets are connected to soak pits 

or  

 Septage management: The systematic management and disposal of faecal sludge produced in 

septic tanks.  

 Septic tank: It is an underground structure made up of bricks, cement or concrete. It has 3 or 

more chambers separated by baffle wall. In different chambers waste as settled and degraded 

anaerobically and the final effluent is discharged through outlet pipe of septic tank.  

 Sewage/ Blackwater: Waste water generated in the toilets contains faces, urine and flush water. 

Sewerage means a system of sewers, the removal of waste materials by means of a sewer system.  

 Shared toilet means a toilet seat used by 2-3 households which are known to each other. 

Operation and maintenance of shared toilets rests with the beneficiaries (2-3 households).  

 Storm water drainage is the process of draining the runoff from streets, sidewalks, roofs, 

buildings, and other areas through either constructed or natural systems which function together 

as a system to collect, convey, channel, hold, inhibit, retain, detain, infiltrate, or divert                

storm water.  

 Temporary Toilet means a toilet which is simple portable enclosures and is typically used for 

construction sites or large gatherings because of their durability and convenience. Operation and 

maintenance of temporary toilets rests with the construction company (in case of construction 

sites) or the ULB/ its appointed contractor.  

4.2 Words and expressions used herein but not defined in the Environment (Protection) Act, 1986, 

the water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of 

Pollution) Cess Act, 1977 and the Air (Prevention and control Pollution) Act, 1981 shall have the 

same meaning as assigned to them in the respective Acts.  

5. Applicability of the policy 

The policy is applicable to the area under the jurisdiction of statutory urban local bodies (ULBs) 

in the state of Gujarat. ULBs may extend sanitation services in its outgrowth areas at their 

discretion in coordination with the gram panchayats. This policy covers the following sectors  

 

 
 

 



This policy shall acknowledge and ensure the duties of the Secretary-in charge, Urban 

Development Department as stated in clause 11 of the Solid Waste Management Rules, 2016, 

including the directions to be given to ULBs/relevant departments and developers of Special 

Economic Zone, Industrial Estate, Industrial Park for facilitation and land allocation for SWM 

facilities, inclusion in development plans, etc. Within the State and ULB, this policy has to be 

adopted by various departments like education, health, tourism, urban development and urban 

housing department. 

6. Governing Principles 

 Urban Solid Waste Management and sanitation policy is based on the following 

guiding principles that are grounded in recognition of achieving safe sanitation across the value 

chain, ascertaining environmental and financial sustainability and transparency and 

inclusivity. 

 Improvements across the value chain of sanitation facilities are crucial to achieve all 

goals to the fullest: Focusing only on the provision of toilet facilities is not adequate, 

waste must be first captured and stored to avoid any contact with people or contamination 

of the environment, it must be extracted, transported, treated and disposed safely and 

potentially be reused. Similarly, in solid waste management, ensuring efficient waste 

collection is not adequate, solid waste must be transported, treated, disposed safely and 

potentially be reused. 

 All infrastructure, systems and policies designed should be to accommodate the needs 

of all stakeholders: Gender lens needs to be imbibed in every stage of designing 

especially in designing of toilets, locating sanitation facilities, creating communication 

and awareness strategies, monitoring mechanisms, occupational involvement in solid 

waste management, etc. Apart from women, needs of differently-abled and children also 

needs to be considered. 

 All efforts will be designed in an environmentally and financially sustainable manner: 

For ensuring financial sustainability, the life cycle approach that includes considerations 

of capital expenditure and operations expenditure will be embedded in all strategies. 

 Selection of appropriate technologies, systems and processes: will be based on 

population size and geographical location of the city to ensure that these do not adversely 

affect the local environment.

 Participatory Approach: ULBs should involve user, planners and policy makers at all 

levels, with decisions taken at the lowest appropriate level. 

 Knowledge sharing: It is important for cities to learn from each other and opportunities 

for sharing of knowledge between stakeholders will be encouraged and promoted. 



 Sanitation as livelihood means: A large number of people depend for their livelihoods 

on the sanitation sector. This policy acknowledges the work of such people and believes 

in giving dignity to such people. However, at the same time the policy believes that 

certain labor jobs violate human rights and need to be abolished. 

7. Convergence with other Policies 

The provisions of this Policy are aligned with the provisions made under the following Acts, 

Rules and Policies of Central and State Government  

 Gujarat Municipalities Act, 1963 

 Building and Other Construction Workers Act, 1996 

 National Urban Sanitation Policy, 2006 

 Hazardous and other wastes (Management and Transboundary Movement) Rules, 2016 

 The Prohibition of Employment as Manual Scavengers and their Rehabilitation Act, 2013 

 CPHEEO Guidelines, 2013 

 National Policy on Faecal Sludge and Septage Management (FSSM), 2017 

 Gujarat Municipal Corporations Act, 2013 

 Swachh Bharat Urban Guidelines, 2014 

  

Mission, 2015 

 Solid Waste Management rules, 2016 

 Gujarat Waste to Energy Policy, 2016 

 Construction and Demolition Waste Management Rules, 2016 

 Plastic Waste Management and Handling Rules, 2016 

 Bio-medical Waste Management Rules, 2016 

 E-waste (Management) Rules, 2016 

 Batteries (Management and Handling) Rules, 2001 

 Gujarat Town Planning and Urban Development Act, 1976 

8. Solid Waste Management and Sanitation Goals 

In order to realize this vision of the Government of Gujarat, the following ten goals have 

been laid down. Each of these goals highlights an aspect to be achieved in the urban Solid 

Waste Management and sanitation sector and lays down strategies and guidelines for urban 

local bodies to follow: 

Goal 1: All urban dwellers should have access to safe, hygienic, affordable and user-

friendly toilets, backed with a system that ensures safe storage, conveyance and 

disposal to ensure that no one defecates in the open. 

Goal 2: All waste water generated in the ULBs should be treated as per norms for safe 

disposal. 



Goal 3:  

Goal 4: Manual scavenging should be completely eradicated from the State. 

Goal 5: All ULBs should have 100 percent coverage of storm water drainage system. 

Goal 6: All ULBs should have data (spatial and non-spatial) related to all water supply

and sanitation services and should make it available on public domain through a 

robust management information systems (MIS). 

Goal 7: All ULBs should adopt and enforce public health bye-laws. 

Goal 8: ULBs should implement targeted awareness campaigns on linkages between

sanitation, environment and health. 

Goal 9: All water bodies within the ULB limits should be free of solid and liquid waste. 

Goal 10: All ULBs should designate land in the development plan/ local area plan for

sanitation infrastructure facilities. 

8.1  

Goal 1: All urban dwellers should have access to safe, hygienic, affordable and user 

friendly toilets, backed with a system that ensures safe storage, conveyance 

and disposal to ensure that no one defecates in the open 

National Urban Sanitation Policy (NUSP) aims at achieving open defecation free 

cities by giving access to and use of safe and hygienic sanitation facilities to all 

urban dwellers. NUSP promotes the access to households with safe sanitation 

facilities, including proper disposal arrangements. The State government of 

Gujarat reiterates the same in this policy. Accordingly, the sub goals for 

achieving an ODF urban Gujarat are as follows: 

 

Sub Goals 

 ULBs will maintain 100 percent coverage through provision of individual / shared /community 

toilets 

 All public spaces should have well maintained public toilets within 1 km distance 

 Adequate and well-maintained toilets at construction sites, street / flea / weekly /occasional 

markets, etc. (wherever permanent toilets are not possible mobile/ temporary toilets may be used) 

 Adequate and well-maintained toilets should be made available in all government buildings 

Strategy 

ULBs should follow these strategies to achieve Goal 1. These strategies should be read along with 

the 

Gujarat. 

a. Delinking provision of sanitation facilities and land tenure: The process of construction of 

toilets should be in no way linked to the land tenure where the toilet is to be provided. 



b. Preference to individual toilets: As far as possible, the urban local bodies should strive to 

provide individual toilets to households that currently do not have access. Only in special cases 

where there are constraints of space availability, shared toilets will be provided. Shared toilets 

would be provided in lieu of community toilet blocks located at a maximum distance of 500 

meters from the settlement. These can be provided for urban households residing in slums, 

slum-like areas, authorized/ un-authorized colonies and urban villages (gamtals) and who either 

do not have an individual toilet or have an insanitary toilet. The locations of the shared/ 

community toilets must be such that it is accessible to the users throughout the year. The main 

guiding factor in location of a toilet should be the convenience of the local community and hence 

should be guided through participation of the community. The size and the number of seats of the 

toilet block should be based on the community s needs. 

c. Provision of adequate public toilets: All Urban Local Bodies (ULBs) should ensure adequate 

public toilets in all public places that attract floating population including but not limited to 

gardens, play grounds, exhibition grounds, chocks, markets, transit nodes, streets, highways with 

appropriate gender considerations (number of seats, design and operations). All public spaces 

should have public toilets within a distance of 1  (one)  kilometer. 

d. Provision of temporary toilets at construction sites, special events and for homeless: 

All ULBs should ensure that there is adequate number of temporary toilets constructed at all 

construction sites where the ULB is undertaking any construction or if construction is being 

undertaken by other government organization, private or non-government organization. The ULB 

should monitor provision of such toilets as part of the building plan permission process. 

e. All temporary accommodation (such as night shelters) for migrants and the homeless should 

have adequate provision for toilets either on the premises or have access to a public toilet nearby. 

f. Revival of dysfunctional community and public toilets: ULBs should refurbish existing

dilapidated and dysfunctional public toilets and construct new ones wherever required. All ULBs 

should conduct a primary survey (and periodically update it) on the number of dysfunctional 

public toilets within its jurisdiction before approving new constructions. 

g. Focus on O&M of public/community toilets: ULBs shall ensure well maintained community 

and public toilets and should have an O&M strategy at the outset while planning new facilities or 

up gradation of existing facilities may engage private contractors/ NGOs for the same. ULBs 

should develop a robust framework for daily monitoring of O&M of these facilities and should 

dove-tail the city level public grievance redressal system to enable citizens to lodge complaints. 

h. Conversion of existing insanitary to sanitary toilets: Many toilets do not have a safe disposal 

system; hence the toilet super structure is rendered useless. The ULBs should conduct a survey to 

identify such toilets and convert them to safe disposal systems either through an on-site or a 

sewerage system. 



i. Community Engagement: All ULBs shall ensure meaningful community engagement at 

various stages of the decision making, implementation and monitoring. As women self-help 

groups have successfully operated in Gujarat under various schemes and missions, this network 

may be consulted for engaging the community actively. 

j. Skill development: Availability of adequately skilled human resources such as contractors, 

masons, plumbers for achieving ODF cities is a big barrier. The Gujarat Urban Livelihood 

Mission (GULM) shall identify skill training providers to provide skills to urban poor as well as 

to upgrade their existing skills. GULM shall also conduct entrepreneurship development 

programme and focus on financial assistance to individuals/ groups of urban poor for setting up 

gainful self-employment ventures. 

k. Selection of appropriate technology for on-site systems: In areas which are not yet connected 

to a centralized sewer network, several criteria such as the geographical location, ground water 

levels, space availability, cultural habits and availability of skilled human resources help decide 

an appropriate on-site system. These could range from a twin-pit system to septic tank connected 

to a soak pit or new sanitation technologies such as bio-digesters, etc. ULBs shall consider these 

factors and consult with the beneficiary community to arrive at the most appropriate technology 

solution. 

l. Roles and responsibilities: Toilet construction is the key responsibility of ULBs. In addition to 

ULBs, GWSSB, GUDM and GUDC lay sewerage infrastructure. In order to achieve ODF cities, 

it is important that all organizations should work in close co-ordination. For ensuring safe fecal 

sludge management systems in cities, all ULBs shall either provide an on-call service and/or 

empanel private agencies engaged in fecal sludge management. 

m. Declaration of ODF cities: NUSP aims at achieving open defecation free cities by providing 

access to safe and hygienic sanitation facilities arrangements (including safe disposal systems) for 

all urban dwellers. The Ministry of Urban Development has defined ODF cities/wards as a 

city/ward where not a single person is found defecating in the open at any point of the day. 

The urban areas of Gujarat are already ODF. All the ULBs shall ensure 100 percent coverage of 

safe disposal system by 2nd October 2019. 

n. Monitoring and sustaining of ODF status: For cities to sustain ODF status, a strong 

monitoring strategy shall be designed by all urban local bodies. All ULBs shall ensure 

compliance of all buildings with the building regulations including construction of adequate 

sanitary toilets, including sewerage connection or suitable on-site sanitation system. ULBs 

typically conduct property tax surveys every four to five years. ULBs shall use this survey as an 

opportunity to identify buildings without individual toilets. ULBs shall use their building plan 

permission process to ensure that all the new constructions that are approved have toilets. 

 

 



8.2   

Goal 2: All waste water generated in the ULBs should be treated as CPHEEO/MoEF 

norms for safe disposal 

In accordance to the guiding principle of making improvements across the value 

chain, all ULBs shall ensure that all waste water generated in the city is safely 

collected, conveyed, treated, disposed and potentially reused as per waste water 

policy of the State Government. 

Existing situation 

In Gujarat, 132 of the 170 ULBs have partial coverage of sewer lines. Except the municipal

corporations, coverage of sewer lines in other cities ranges from 25% to 80%. Total 24 ULBs 

have commissioned and functional STPs in the state. Gujarat is able to treat 2,356 MLD, which is 

around 62% of the total 3,800 MLD sewage generated in the State (GUDM, 2018). On an 

average, about 45% of properties in urban areas have on-site sanitation systems. But only 126 of 

the 170 cities have septage management facilities. The strategy covers the following streams for 

waste water treatment. 

Strategy 

a. Collect Baseline data: All ULBs shall conduct a survey to ascertain the disposal mechanism of 

all existing toilets that are not connected to sewerage systems. 

b. ULBs at a minimum should provide a sewer connection to beneficiaries within 30 metres of a 

functional sewerage system as specified by the Guidelines for Open Defecation Free Gujarat. For 

other beneficiaries, the ULBs should provide a site-specific on-site sanitation system. 

c. All ULBs shall ensure that the sewerage collected through this network should be treated and 

disposed as per the CPHEEO norms and Environment (Protection) Amendment Rules, 2017. 

d. All ULBs should ensure that on-site sanitation systems as per CPHEEO/MoEF norms are 

constructed in areas not served by the sewerage network. 

e. In case of insanitary disposal of waste water ULBs should ensure its conversion to a sanitary 

system on a priority basis. 

f. All ULBs should provide fecal sludge management services including suitable sludge 

treatment. ULBs should either have their own fecal management system or should empanel 

private agencies providing fecal sludge management services. ULBs shall also ensure that all on-

site systems are cleaned/emptied as per CPHEEO norms (once in two to three years). ULBs 

should also ensure that private agencies treat and dispose the sludge as per CPHEEO norms. 

g. All ULBs should reuse their treated domestic waste water as per CPHEEO norms. 

h. Waste water from small Industrial units: ULBs shall ensure that industrial units (outside

industrial estates but within ULB jurisdiction) do not discharge industrial effluents or any other 

effluents particular to the activity to the public sewer before necessary treatment as prescribed by 

GPCB and ULBs. 



i. Waste water from large commercial and residential properties: ULBs should prescribe

minimum size of commercial and residential properties that need to mandatorily construct an 

onsite packaged treatment unit to treat liquid waste with necessary approvals from ULBs. All 

ULBs shall encourage to prescribe minimum size of commercial or residential properties that 

need to provide dual plumbing system for grey water to be re-used for flushing/ landscaping and 

other non-potable uses. 

j. Roles and Responsibility: ULBs, GWSSB, GUDM and GUDC lay sewerage infrastructure in 

cities in Gujarat. It is important that all should work in close co-ordination with the ULBs. 

k. Selection of appropriate technology: ULBs shall choose a technology that is appropriate for 

the quantum of waste water generated, requires low operating cost and does not necessitate 

requirement of skilled human resources or energy. 

l. Financing options: All ULBs shall strive towards achieving substantial cost recovery. The 

ULBs should follow the advisory on tariff structure for urban water supply and sewerage services 

issued by the MoUD. All ULBs should seek funding under existing schemes, missions and 

programmes of GoI and GoG. 

m. Information, Education and Communication: The ULBs should design appropriate IEC

materials and campaigns to promote adoption of proper design and construction of on-site

systems, safe methods of desludging and transportation. The ULBs can involve external agencies 

like NGOs, CBOs, and technical agencies to accomplish this goal. 

n. Public Grievance Redressal: A dedicated helpline should be setup by ULBs to provide support 

to the residents on all aspects of sanitation including handling services requests for fecal sludge 

management. 

o. Capacity Building: ULBs shall collaborate with educational and technical agencies in Gujarat 

for training of their own staff as well as service providers. The contractors, masons and suppliers 

of septic tanks and pits should be educated about the new technologies, designs and methods of 

construction. The operators of collection and transportation should be trained on use of standard 

operating procedures (SOP). The employees should be encouraged to undertake professional 

-courses. 

8.3  

 

In Gujarat, solid waste management in urban areas is the responsibility of ULBs. The Solid Waste 

Management Rules, 2016, and Construction and Demolition (C&D) waste rules, 2016 issued by 

the Ministry of Environment, Forests and Climate Change, Government of India, under the 

Environment (Protection) Act, 1986, defines the procedure for ULBs to undertake solid waste and 

construction and demolition waste management. This includes process to be followed for 

collection, segregation, storage, transportation, processing and disposal of municipal solid waste 

and construction and demolition waste generated within their jurisdiction. The ULBs shall follow 



directions and strategies and oblige the duties as stated in rules 4,12, 15 and other relevant rules 

of SWM Rules, 2016. 

Sub Goals 

 100% segregation of residential and commercial waste at source along with storage of the 

Segregated waste 

 100% collection of C&D waste at source along with storage of the segregated waste 

 100% door to door collection of municipal solid waste from all properties including industrial 

units outside designated industrial estates 

 100% transportation of C&D waste from all properties including industrial units outside 

industrial estates 

 100% waste treatment and/or processing 

 100% decentralized processing of biodegradable waste at neighborhood/ ward/ zone 

level 

 100% recycling and/ or processing of non-bio-degradable waste 

 100% waste processing and recycling/reuse of C&D waste 

 100% centralized or decentralized processing of C&D waste at neighborhood/ward/zone 

level/authorized location 

 100% recycling of C&D waste 

Existing Situation 

Analysis of SLB data from 2016 reveals that 96% of households in urban Gujarat were covered by

door to door collection service (SLB 2015-16). At the state level, almost 95% of the waste generated 

was collected in 2015-16 as compared to 85% in 2008-09. However, most of the ULBs do not have a 

separate collection and transportation system for C&D waste. The average waste recovery in the 

ULBs of Gujarat shows a marginal improvement over the years from 21% in 2008-09 to 29% in 

2015-16. 93 cities have waste processing plants, which were constructed by GUDC. Even though 

several of the ULBs have waste processing plants (composting plants established by GUDC), many 

of them are not functional. 

Strategy 

The primary strategy for improving management of municipal solid waste and C&D waste is to

imbibe the principle of 3R: Reduce  Reuse  Recycle and improving quality of services across the 

value-chain. ULBs need to introduce strategies that encourage reducing waste generation at source 

and reuse and recovery of waste. 

a. Ensuring 100% segregation of solid waste at source: All waste generators should segregate 

and safely store the waste generated by them in three separate streams, namely, bio-degradable, 

non bio-degradable and domestic hazardous waste and hand over the segregated waste to 

authorized rag pickers or waste collectors. 



b. Ensuring 100% segregation, collection and transportation of C&D waste at source:  

C&D waste generators who generate more than 20 tons or more in a day or 300 tons per project 

in a month shall segregate and store the waste genereated by them in 4 separate streams, namely, 

1. Concrete, 2. Soil, 3. Steel, wood and plastics, 4. Brick and mortar. ULBs should ensure that 

C&D waste should be collected and transported using separate vehicles to the recycling/ reuse 

facility. ULBs can either do it themselves or outsource the work. ULBs shall notify the rates for 

collection and transportation of this waste. Appropriate incentive shall be given by ULBs for 

salvaging, processing/recycling preferably in-situ. 

c. Ensuring 100% door to door collection of solid waste: All ULBs should cover all waste 

generators through door to door collection. The strategy mandates that no waste shall be thrown 

on the streets, footpaths, open spaces, drains or water bodies. The waste is to be stored at the 

source of waste generation in bins/bags. ULBs should collect waste directly from the generators 

and transport it to the processing site. ULBs should facilitate formation of Self Help Groups, 

provide identity cards and encourage integration in SWM, including door to door collection of 

waste. 

d. Evolving collection mechanisms for different generators: Based on city sanitation plans 

developed specifically for each city, each ULB should develop micro-plans for efficient 

collection of waste from all types of generators within their jurisdictions. ULBs should define 

separate collection mechanism for covering large housing complexes, apartments & housing 

societies, individual row houses and slums. Suitable arrangements should be made by the ULB as 

per the area requirements. The ULBs must ensure that adequate waste collection and storage 

facilities are available on street-sides, near market places, commercial areas, and other such 

places of attraction. 

e. Separate collection & management of Waste from bulk generators: All resident welfare and 

market associations, gated colonies and institutions with an area of more than 5000 sq. m and all 

hotels and restaurants should ensure segregation of waste at source; facilitate collection of

segregated waste and handover the recyclable material to either the authorized waste

pickers/waste collectors or authorized recyclers. The bio-degradable waste from all bulk waste 

generators including vegetable, fruit, flower, meat poultry and fish market should be collected on 

day to day basis, processed, treated and disposed-off through composting or bio-methnation 

within the premises as far as possible. In case of event organizers holding large scale events of 

more than 100 persons, the ULB should be informed about the event at least three working days 

in advance. Such persons or organizers should ensure segregation at source and hand over it to 

waste collectors or agencies specified by the ULB. All street vendors should keep suitable

containers for storage of waste generated during their course of activity such as food waste, 

disposable plates, cups, cans, leftover food, vegetables, fruits, etc. and shall deposit the waste at 

waste storage depot, container or vehicle as notified by the ULB. Waste generators who generate 



more than 20 tons or more in one day or 300 tons per project in a month shall have to pay for the 

processing and disposal of C&D waste generated by them, apart from the payment for storage, 

collection and transportation. The rate shall be fixed by the concerned local authority or any other 

authority designated by the State government. 

f. Reuse municipal solid 

waste and C&D waste: Wherever possible, ULBs should establish ward/ zone level processing 

units thereby minimizing cost of transportation of waste to a centralized location for processing or 

disposal. All ULBs should set up composting units to manage gardens/parks waste. The ULB 

should focus on reducing the amount of waste that reaches the land-fill sites. 

g. Establishing Transfer Stations: In instances where the distance to the processing sites is 

longer, ULBs should assess feasibility of establishing transfer stations. It would be more 

economic instead of transferring the waste by the smaller vehicles over long distances. Waste 

collected would have to be transferred into larger transport vehicles before being taken to the 

processing site. Depending upon the size, densities and expanse of a city, ULBs should assess 

establishing waste transfer stations. 

h. 

SWM system: ULBs should ensure mainstreaming of waste pickers by formally engaging them in 

door to- door collection and waste sorting and/or ensuring that outsourced service providers also 

employ waste pickers and provide them safe work environment. This will help in poverty 

alleviation and generating sustained livelihood for workers. Material recovery facilities or 

secondary storage facilities for sorting of waste and storage should be provided by the ULBs. 

i. Land reservation in statutory plans (including development plans, TP schemes) should be 

made for provision of solid waste management utilities/ facilities such as secondary collection 

bins, sorting centers, centralized/ de-centralized processing units/C&D waste management, etc. 

The building bye-laws of all ULBs must require all large complexes to provide for a separate 

space for placing of such common bins near the entrance / guardroom and ensure that this space 

is accessible for collection of waste by the ULB. 

j. Tax and User charges: ULBs shall prescribe, from time to time, user fee as deemed 

appropriate and collect the fee from the waste generators. ULBs may provide tax/ user charges 

discounts to residential societies which undertake local waste processing. ULBs should also 

implement polluters pay principle for bulk generators of construction and demolition waste, 

restaurants kitchen waste, etc. The fines and penalties shall be notified by the ULBs. 

k. Management of E-waste: As per the E-waste (Management) Rules, 2016 the role of the ULB 

in management of E-waste is limited to the extent of orphan products collection and 

channelization to authorize dismantler or recycler. However, it is suggested that the ULBs create 

awareness among the manufacturer, producer, bulk consumer, collection centers, dealers,             



e-retailer, refurbished, dismantler and recycler involved in manufacture, sale, transfer, purchase, 

collection, storage and processing of e-waste or electrical and electronic equipment. 

l. Management of Bio-medical waste: All ULBs shall ensure that bio-medical waste does not get 

mixed with solid waste and C&D waste. If required, the ULBs shall provide or allocate suitable 

land for development of common bio-medical waste treatment facilities in their respective

jurisdictions as per the guidelines of Central Pollution Control Board. 

m. Street Sweeping: ULBs should ensure that all the roads are regularly swept and the waste 

collected from sweeping is transported and segregated at designated site/s. The street sweeping 

regime in cities will be guided by city sanitation plans of each city. ULBs may decide depending 

upon the local situation that roads in commercial areas may be swept daily or twice a day and 

collect this waste separately. ULBs should assess feasibility of deploying mechanical sweepers 

and undertaking night cleaning in arterial and main roads where there is heavy traffic and which 

are crowded during the daytime. ULBs should ensure that their staff or staff appointed by the 

agency providing the outsourced service are provided with proper equipment, hand carts, and 

safety gear such as gum boots, hand gloves, masks etc. ULBs should direct, street sweepers to not 

to burn tree leaves collected from street sweeping and store them separately. 

n. Provision of litter bins: All ULBs should ensure that litter bins are provided at crowded public 

places for citizens to get rid of waste conveniently. These litter bins can only be used by the 

general public, commuters and is strictly not to be used by the commercial shops, residences on 

the street or by the street sweeping staff to dump the waste collected. 

o. IEC Campaigns: ULBs should undertake extensive Information, Education and 

Communication (IEC) activities with all citizens to educate them on 3R and zero waste principles 

and inform them about their role to achieve this goal. This includes segregation at source, use of 

dustbins, not littering, treating waste at source by composting at household/ residential society 

level, etc. 

p. Selection of Technologies: While choosing technology for processing of waste, ULBs shall 

consider wider social and environmental and financial impacts of each technology. Of the many 

options, the cities may adopt waste to compost and waste to energy practices in conformation 

with the Gujarat Waste to Energy Policy, 2016. ULBs must first assess existing waste processing 

facilities for their suitability, and restore/upgrade these, to achieve the objectives of this policy. 

q. Landfills:  

However, in some case, inert waste which may not have any further use may be disposed at a 

local or regional pooled landfill site. ULBs shall undertake on their own, or through any other 

agency, construction, operations and maintenance of sanitary landfill as per SWM Rules 2016. 

The ULBs shall not dispose any other waste, apart from inert waste, in the land fill or any other 

site in the adjoining villages or urban outgrowths. Non-recyclable waste having calorific value of 

1,500 kilo or more shall not be disposed of on landfills and shall only be utilized for generating 



energy either or through refuse derived fuel or by giving away as feed stock for preparing refuse 

derived fuel. Wastes with high calorific value shall be used for co-processing in cement and 

thermal power plants. In absence of the potential of bio-mining and bio-remediation of dump 

sites/ it shall be scientifically capped to prevent the damage to the environment. 

r. Financial Sustainability: ULBs opt for financially sustainable implementation mechanisms 

while engaging private sector for service delivery. ULBs should develop a robust framework for 

monitoring performance of the private contractors and adopt performance-based payment 

mechanism. The state government with support from the SBM and through state programs will 

provide capital funds to ULBs for establishing/ procuring infrastructure and equipment for 

collection, segregation and treatment of waste. ULBs should make adequate provision of funds 

for capital investment as well as O&M of SWM services in the annual budget. 

s. Public Health Bye-Laws: All ULBs shall adapt or adopt and enforce the Model Public Health 

Bye-laws prepared by the Government of Gujarat. However, City Sanitation Plans ( CSPs)  must 

also address the issues of managing plastic waste, e-waste, hazardous waste, and bio-medical. 

t. Capacity Building: ULBs should train its human resources through local, state or central 

organized from time to time. ULBs should encourage their staff 

to undertake S -courses. Trainings should also be given to waste pickers and other agencies 

working with the ULBs. 

u. Plastic waste: All ULBs shall develop infrastructure for segregation, collection, storage

transportation, processing and disposal of plastic waste either on its own or by engaging external 

agencies. ULBs shall encourage the use of plastic waste for road construction or energy recovery. 

The state government shall separately develop and issue Plastic Waste Management Bye-Laws 

for ULBs. 

8.4  

Goal 4: Eradication of Manual Scavenging from the State 

was prepared to provide for prohibition of employment as manual scavengers, rehabilitation of 

manual scavengers and their families and for matters connected there with of incidental thereto. 

The act recognizes that the dehumanizing practice of manual scavenging arising from the 

continuing existence of insanitary latrines and a highly iniquitous caste system, still persists in 

various parts of the country, and the existing laws have not proved adequate in eliminating the 

twin evils of insanitary  

The SBM also requires ULBs to take adequate measures to eradicate manual scavenging through 

provision of adequate and sanitary toilets. 

 

 



Strategy 

by all the ULBs. Those strategies are a pre-requisite towards eradication of manual scavenging 

ULBs should address existing issues of manual scavenging and take preventive measures for the 

future. ULBs should abide with the following strategies to address the potential areas where 

manual scavenging may occur: 

a. Addressing manual cleaning of open defecation spots 

 them 

 

 ULBs should have a mechanism to regularly monitor OD spots to ensure that there is no re-

lapse of the practice and that people use toilets. 

 ULBs should continue to campaign use of toilets by all members of all the households. 

 All the construction sites must be monitored to ensure that adequate temporary facilities, in 

 

 ULBs must ensure adequacy and accessibility of public toilets. 

b. Manual cleaning of insanitary latrines 

 As mandated under goal 1, all insanitary latrines must be converted to sanitary latrines. 

c. Manual cleaning of sewer lines and manholes 

 All the ULBs must adhere to the CPHEEO norms for safety measures before and while 

cleaning 

man-holes/sewer lines. The act also makes it obligatory for the employers towards employees 

engaged for cleaning septic tanks or man-holes/sewer-lines to provide adequate safety 

equipment and protective gear. 

d. Manual cleaning of septic tanks 

 ULBs must survey and maintain a record of properties not connected to underground 

drainage system and rely on OSS for disposal of waste water. These records must contain 

details on the type of OSS, its capacity and frequency of cleaning. ULBs through their 

building plan permission processes shall also check compliance of OSS with design standards 

in case of new buildings. 

 ULBs shall conduct an awareness campaign with these property occupants to educate them 

about the technology and its limitations, and requirements of maintenance as per CPHEEO 

norms. 

 ULBs must empanel all the private contractors providing septic tank cleaning services in the 

city. This list shall be maintained to monitor and enforce schedules of cleaning septic tanks, 

according to CPHEEO norms. 



 Adequate maintenance of inventories to ensure that requisite equipment is available to 

provide adequate services. 

e. Manual cleaning of fecal matter from the floor in public toilets 

 ULBs must ensure that all the cubicles inside public toilets are adequate, accessible and 

usable to eliminate chances of defecating on the floor or elsewhere in public toilets. Also, 

appropriate signage within the toilets must be displayed to educate users. 

 ULBs shall conduct regular training of all cleaners and supervisors of public conveniences  

ULB run or operated by private contractors. 

8.5   

Goal 5: All ULBs shall revive their natural drains and ensure 100 percent coverage of 

storm water drainage system, natural and constructed 

Storm water drains are important as they channelize the surface run to lakes and tanks. Storm 

water drains are necessary for augmenting ground water and also act as flood control devices. 

Recently, due to unplanned development activity, these drains have been covered or choked 

leading to water logging in many cities during the monsoons. 

Existing scenario 

In Gujarat, the average SWD coverage is 32 percent; ranges from 5 percent to 100 percent in the 

ULBs. The coverage is least across the Class C and Class D cities at 10% and 11% respectively. 

However, they are mostly dependent on their natural drains. Half of the cities across 

municipalities have less than 10% coverage. There are 5 cities that have more than 85% SWD 

coverage. In addition to the storm water drainage network, ULBs also have natural drains (Kaans) 

to carry the runoff. 

Strategy 

a. 100% coverage of storm water drainage includes coverage by constructed storm water drains 

as well as through natural drains. 

b. All ULBs should ensure that waste water is not disposed-off in the storm water drains. 

c. All ULBs should mandate private and government properties (beyond certain size as prescribed 

by the ULB) to harvest rain water. 

d. All ULBs should replenish ground water reservoirs as well as lakes and ponds with rain water 

collected through the drains. All ULBs should monitor the quality of water at discharge points 

and treat prior to discharge if required. 

e. As much of the state is dry and arid, the storm water drains carry rain water for very short 

periods in the monsoons. For the rest of the year, they are prone to getting choked by solid waste 

and hence periodic cleaning should be ensured by the ULBs. 

f. The first step to preservation is to mark these natural drains on the Development Plan of the 

cities thus ensuring that there is no encroachment on them. 

 



8.6  

Goal 6: All ULBs shall have data (spatial and non-spatial) related to all water supply and 

sanitation services and should make it available on public domain through a robust 

management information systems (MIS) 

The SBM requires ULBs to improve sanitation primarily through provision of adequate 

infrastructure, and conversion of insanitary toilets to sanitary. The Census 2011 provides ULBs 

with a baseline data on the households devoid of toilets, but the database has become obsolete 

over seven years. Hence, to keep pace with rapid urbanization, it is imperative that ULBs institute 

information systems that provide with current data to make informed decisions. These 

information systems maybe IT enabled or conventional, but they need to be robust and capture 

essential data from the field and convey it to the decision makers. Also, the database must include 

information that is both spatial and non-spatial. Such information will help ULBs to tide over 

existing situations, and also plan effectively to keep pace with the growth of cities. These systems 

must at the least cover water supply, waste water disposal, and solid waste management, followed 

by other Public grievance Redressal System ( PGRS ) and citizen feedback must be integral parts 

of this information system. 

Strategy 

a. All ULBs shall have robust information systems for collection of highly reliable data. These 

could, depending upon the size of the city, be IT based or conventional paper-based systems for 

collection of data from field to higher levels, reporting, and also registration and redressal of 

 

b. All the maps of the city must be digitised and inventories should be updated to current 

situation. Additionally, property tax information must also be integrated with this database. This 

data shall be used to plan for provision of services for projected growth of cities. 

8.7  

Goal 7: All ULBs shall adopt and enforce public health bye-laws 

Strategy 

The Gujarat Municipal Corporations Act, 2013 and the Gujarat Municipalities Act, 1963 gives all 

urban local bodies, -

Byelaws would enable ULBs to make regulations regarding matters affecting public health, 

including waste generation, segregation, collection, and over-all management responsibilities; and 

these are applicable to all public and private space, commercial centres, residences and all public 

areas within the ULB limits. It also includes penal actions (monetary penalties) for violation of 

the public sanitation norms set out by it. This enables the ULBs to enforce various tenets of 

sanitation that include construction of proper sanitation infrastructure that adheres to at least the 

minimum standards, prohibitive penalties that stop citizens from littering on the road, and so on. 

The model Public Health Bye-Laws have been prepared by the Government of Gujarat. All ULBs 



should adapt these model public health bye-laws as per their contexts and enforce these in their 

cities. 

8.8   

Goal 8: ULBs should generate targeted awareness about the linkages between 

sanitation, environment and health 

It has been realized that real behaviour change requires motivating the communities which in turn 

creates proper demand for sanitation. Realization of the impact of unhealthy and insanitary 

practices for communities would trigger a behaviour change in them. Additionally, implementing 

  campaign might not be sufficient. Once, cities and the state have achieved 

ODF status, it is important to ensure that there is no slippage and that re-occurrence of OD. 

Hence, there is an imminent need to implement a campaign that focuses on creating demand and 

covers all WASH aspects (including hand washing and menstrual hygiene management). 

Strategy 

a. State will prepare a state IEC plan to provide guidance to ULBs to prepare their city specific 

plans and use specific mediums for successful implementation. 

b. All ULBs should design a targeted awareness strategy depending on the characteristics of their 

population. 

c. Eco-system approach: For a ULB to achieve and sustain safe sanitation, it is important that all 

departments of the ULB along with other stakeholders in the city join hands to propagate the 

message of SBM. ULBs should rope in local NGOs and/or community organizations/ local print 

media and radio stations to launch a city-wide campaign. ULB should involve all outreach agents 

such as sanitary workers, sanitary inspectors, coordinators of the Gujarat Urban Livelihood 

Mission (GULM), UCD officials, health officials including ASHA, medical officers to take the 

message of safe sanitation to all communities. It should initiate targeted campaigns for students of 

schools, anganwadis. For ensuring sustenance of behaviour change, the ULBs shall explore 

various options such as making sanitary officers responsible for regular monitoring and redressal, 

appointing community representatives for monitoring and inspection, or reaching information 

through doctors. 

8.9   

Goal 9: All water bodies within the ULB limits should be free of solid and liquid waste 

If all the waste water generated in the ULB and the industrial estates is treated and disposed-off, the water 

bodies will be free of any liquid waste. Proper treatment and disposal of the solid waste will also ensure 

that no solid waste reaches the water bodies. This goal will be achieved if all the cities situated along the 

river treat their solid and liquid waste. 

 

 



8.10 

Goal 10: All ULBs shall designate land in the development plan/ local area plan for sanitation 

infrastructure facilities 

Strategy 

All the ULBs must mandatorily specify reservations of space under DP/TP/ any other municipal law 

schemes for provision of sanitation infrastructure. These reservations will accommodate provision of 

public toilets, sorting sheds for municipal solid waste, and places for secondary bins and for domestic 

hazardous waste. 

9. Institutional Arrangements 

In context of Gujarat, with involvement of numerous organisations at the state level, it is important that 

there are coordinated efforts to achieve the various tenets of this sanitation policy. In alignment with 

principles of decentralization under the 74th CAA, the role of state level organizations (UD&HD, Gujarat 

Municipal Finance Board, Commissioner of Municipal Administration, SBM (U), Gujarat Mission, 

Gujarat Urban Development Mission, Gujarat Urban Development Company Pvt. Ltd.) will help 

facilitate, regulate, provide technical support in form of model guidance documents and capacity building 

and provide financial support. These state missions will also provide a pool of empaneled agencies to 

urban local bodies to prepare city-specific plans and help in implementation. Until ULBs develop their 

robust capacities, it is desired that the technical support is extended in planning, designing, 

implementation and O&M of urban sanitation services. The Swatch Bharat Mission (Urban), Gujarat 

along with its Technical Support Unit will play an integral role in coordinating across these different 

organizations, issuing guidance documents, providing handholding support to cities and monitoring the 

performance. The role of the respective urban local bodies will be to deliver these services and work in 

close coordination with state government institutions and appointed consultants. The ULBs will actively 

engage with local NGOs, CBOs especially women self-help groups, academic institutions to achieve 

the goals of this state sanitation policy. 

10 Activities of stakeholders within the government 

Though sanitation urban areas are primarily the responsibility of the Urban Development and Urban 

Housing Department of the State, achievement of the goals is impossible without integrating the roles and 

responsibilities of various other departments at the State and local level. 

10.1 Urban Development and Urban Housing Department: All the housing schemes approved and 

undertaken by the department should include waste management infrastructure in their plan. 

10.2 Education department: The School Management Committee (SMC) has the overall responsibility 

of approving and monitoring the construction of toilets in the schools. The regular monitoring of the 

maintenance of toilet infrastructure should be done by the SMC. The school curriculum of schools should 

be revised to include subjects on the importance of sanitation and its link with improved health and 

economic conditions. Children should be exposed to sanitation initiatives at early age through formation 



of Bal Swachhata Brigades in schools. This would also help in nurturing children as message multipliers 

of good sanitation practices. 

10.3 Women and Child Development Department and Social Justice Welfare Department: 

These departments should priorities women empowerment for sanitation and ensure equity and 

accessibility to the facilities. The Integrated Child Development Services Scheme operated by the 

Women and Child Development Department should use anganwadis as a platform for inculcating good  

hygiene practices amongst children and mothers. 

10.4 Tourism Department: Tourism department should give highest priority to sanitation as a huge 

floating population visits the state and adds to the solid waste and liquid waste of the state. Pilgrimage 

sites should be targeted and sanitation demonstrations should be done. Temporary toilets should be 

installed during festivals at tourist places. 

10.5 Health Department and Family Welfare Department: Regular health camps and checkups and 

provision of primary, secondary and tertiary health care services should be provided to all families. 

Medical doctors should be trained for spreading messages on good hygiene practices and government 

schemes relating to sanitation. 

10.6 Town Planning and Valuation Department: The department is responsible for drafting the

guidelines, policies and standards for urban and regional planning. Sanitation infrastructure and 

management should be an integral part of all the planning process. 

10.7 Revenue Department: The revenue department should prioritise  allocating land sites for waste 

management. All the departments mentioned in para-10 above are directed to implement the provisions 

laid against their respective department.  

 

11. Financing Urban Sanitation 

Urban sanitation improvements have been largely funded through central and state government funding. 

Though higher levels of government continue to provide a significant portion of funds for the required 

capital investments, funding the operation and maintenance of sanitation infrastructure mostly falls under 

the purview of the ULBs. All funds from various central schemes and state government 

schemes/programs/missions and CSR contributions will be pooled to form a state sanitation fund.

The aggregation of investment anticipated under the ULB City Sanitation Plans would indicate financing 

requirements for implementing total sanitation in the urban areas of the state. Urban local bodies will 

have to make significant efforts to improve their cost recoveries and tax collection efficiencies. This will 

not only aid sanitation improvements, but also improve the revenue base of the city. Costing urban 

sanitation improvements will include the life-cycle costs of any infrastructure or system and due 

consideration of sharing of financial responsibility through the financial life cycle will be given. 

 

 

 



12. Monitoring Urban Sanitation 

Regular monitoring of performance of urban local bodies in the realm of urban sanitation would be

integral for achieving and sustaining the improvements. Along with mandated monitoring systems as per 

the SBM and SBM (U), Gujarat programmatic requirements, each urban local body will institute a 

monitoring system integrated within their existing systems. Depending upon the size of the city and 

capacities, ULBs could use IT based systems or conventional systems to gather the data from the field to 

be available for decision making. Swachhata Survekshan / sanitation ratings/urban sanitation index for 

Gujarat will be extended to cover all the ULBs in the state. Participation of primary stakeholders i.e. 

users of services will be ensured. The Urban Sanitation Index would be put in the public domain for 

citizens who can become aware about the performance of their city and be inspired to do better. 

Applications for citizens to lodge their sanitation related complaints would also be developed and 

launched. Both, internet based as well as telephone-based application for lodging complaints would be 

developed to reach all sections of the society. 

13.  Way Forward 

 

goals relating to solid waste management and sanitation policy. This policy shall be reviewed every 

five years or from time to time as required. 

This resolution issues with the concurrence of the Finance Department dt. 17/7/2018 and 

Government approval  

By order and in the name of the Governor of Gujarat  

 

            Lochan Sehra  

      Secretary (Nirmal Gujarat & Housing)  

Urban Development & Urban Housing Department  

 Copy to:  



 



Annexure - IV













SWM STF SWM STF SWM STF

1  Ahmedabad - - - - - -

2  Botad 09-02-2021 09-02-2021 05-03-2021 05-03-2021
Approx 

05/04/2021
Approx 

05/04/2021

3 Surendranagar 22-01-2021 16-01-2021 05-02-2021 05-02-2021 18-03-2021 18-03-2021

4 Kheda 16-01-2021 16-01-2021 20-02-2021 20-02-2021 20-03-2021 20-03-2021

5 Amreli - - 16/02/2021 16/02/2021

6 Junagadh - - - - - -
7 Bhavnagar - - 16/2/21 16/2/21 18-03-21 18-03-21

8 Gir-Somnath - - - - - -
9  Rajkot - - 8-2-2021 8-2-2021 - -

10 Devbhumi Dwarka - - 20/2/2021 20/2/2021 20/3/2021 20/3/2021

11 Porbandar - - - - 25/03/2021 25/03/2021

12 Jamnagar - - - - - -
13 Kutch - - 8-2-2021 8-2-2021 22/3/2021 22/3/2021

14 Morbi - - - - - -
15 Gandhinagar - - 03-02-2021 03-02-2021 10-03-2021 10-03-2021

16 Mehsana - - - - - -
17 Patan 16-1-2021 16-1-2021 - - - -
18 Banaskantha 30-01-2021 30-01-2021 - - - -
19 Sabarkantha 18-01-2021 18-01-2021 - - 15-03-2021 15-03-2021

20 Arvaali - - - - 09-03-2021 09-03-2021

21  Chhotaudepur - - - - 09-03-2021 09-03-2021

22  Mahisagar 16-01-21 - 24-02-2021 - 20-03-2021 -

Jan-21 Feb-21

યોĤયલે નથી 

SWM & STF Meeting Dates                                                                                                                            Annexure-VII

Sr. 
No

Zone Name of District

Ahmedababad

Bhavnagar

Rajkot

Gandhinagar

Mar-21



23 Dahod 01-12-2021 01-12-2021 - - - -
24 Panchmahal 20/01/2021 20/01/2021 16/02/2021 16/02/2021 - -
25 Anand - - - - - -
26 Vadodara - - 09-02-21 09-02-21 - -
27 Surat - - - - - -

28 Tapi 16-01-2021 16-01-2021 20-02-2021 20-01-2021 20/03/2021 20/03/2021

29 Valsad 16-1-2021 16-1-2021 20-2-2021 20-2-2021 20-3-2021 20-3-2021

30 Navsari 28/01/2021 28/01/2021 - - 25/03/2021 25/03/2021

31 Narmada - - - - 20/03/2022 20/03/2023

32 Bharuch - - - - 10-03-2023 10-03-2023

33  Dang - - - - - -

Surat

Vadodara


































































































































































































































































































